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When all employables are fully employed and generate wealth for the 
country, only then, can our country be prosperous and all those 23 crores of 
population of India, living in dire poverty, can be helped to better their 
quality of life. 

SHRIMATI CHANDRA KALA PANDEY (West Bengal): Madam, I 

associate myself with the Special Mention made by Miss Mabel Rebello. 

THE DEPUTY CHAIRMAN: Now, we will take up the legislative 

business, the Election and Other Related Laws (Amendment) Bill, 2003. Shri 

Arun Jaitley. 

GOVERNMENT BILL 

The Election and other related Laws (Amendment) Bill, 2003 

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF 
COMMERCE AND INDUSTRY (SHRI ARUN JAITLEY): Madam, I beg to 
move: 

That the Bill further to amend the Representation of the People Act, 

1951, the Companies Act, 1956 and the Income Tax Act, 1961, as 

passed by Lok  Sabha, be taken into consideration. 

Madam, I may mention, at the outset, that this Bill has already been 

approved by the Lok Sabha. It had also received a stamp of approval after 

extensive consultation by the Standing Committee. Madam, the object of this 

Bill is to cleanse the process of political funding in India. 

Madam, it is a matter of concern for all of us that even after 56 years of 

our Independence and 53 years after we put the Constitution, which 

formulated and provided for the parliamentary form of democracy in India, we 

have not been able to develop a legitimate mechanism of politcal funding in 

India. Politics is an essential part of our life. Parliamentary democracy 

regulates our political system. Political parties are an essential component of 

the parliamentary democracy. How our political parties going to be funded; it 

may not be entirely untrue if we are to even make a confession that there is a 

popular perception that it is money in the unfortunate colour which is 

perceived as black 
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money, is used to fund the political process. Do we allow this process to go 

on, or, do we allow this entire process to be corrected? This Bill is an humble 

begining, a first step attempting to cleanse that entire process. The provisions 

of this Bill, broadly, are in the category that political parties have always been 

entitled to receive money from individuals, from partnership firms, from 

HUFs, from companies other than the Government companies by cheque, but, 

in the absence of a proper system, these cheque monies have not been coming, 

primarily, to the political parties. The Government companies are not entitled 

to donate any money under this Bill and as far as companies are concerned, 

there is another restraint upon them under section 273 of the Companies Act 

that whereas monies of individuals, of partnership firms or HUFs are 

individual's money, there is no upper cap on donation. Corporate money is also 

shareholders' money, and, therefore, there is an upper cap in the Companies 

Act that at best 5 per cent of the profits can be given as a donation to the 

political process. This Bill takes some major steps forward in as much as it 

incentives donations and payment of money to political parties by cheque; 

that whatever monies are given to political parties by cheque subject to the 

limitations that exist in the Companies Act, as far as companies are 

concerned, with no limitations. As far as other assessees are concerned, there 

would be an adequate tax incentive in as much as this money would be 

admissible as a permissible deduction for the purposes of Income Tax. So, 

henceforth for any person to siphon money out of business and then donate it 

for the political process, in itself, may not be incentive enough. There will be 

an incentive if he is to give it by cheque, and this is the first step that this Bill 

takes forward in order to incentify these payments by cheque, I may mention, 

at this stage, that the Congress Party had appointed an inner-Party Committee 

headed by Dr. Manmohan Singh which had made several recommendations, 

and a large number of those recommendations have also been taken into 

consideration by us while formulating this particular Bill. We also have a 

prohibition in this Act which states that no foreign company which is 

prohibited under the Foreign Contribution Regulation Act from making any 

donation can make any donation to a political party. That embargo itself 

continues. There are several other changes which we have made, particularly, 

in view of the report of the Committee headed by fate Shri Indrajit Gupta on 

the process 
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of political funding and the funding of the election process. The Committee 

had made a two-fold suggestion. The first formulation of the suggestion was 

that there must be public-funding or State-funding of the electoral process. 

The second part of the suggestion left it to the Government to come out with a 

proper system by which political parties could accept donations. That part we 

have tried to legitimise by this Bill. But as far as the first part is concerned, 

we wrote to the State Governments in this regard because the formulations of 

the Indrajit Gupta Committee Report was that a corpus of about Rs. 1400 

crores would have to be created, Rs. 700 crores would be contributed by the 

Centre, and Rs. 700 crores by the various States. When we wrote to the 

various State Governments, most of the State Governments—I need not go 

into the details of which they are— expressed their reluctance to make any 

contribution in the matter in view of their own fragile fiscal conditions. We 

have, therefore, provided in this Bill some aspects of that report with regard to 

equitable timesharing as far as the public broadcasting channel are concerned, 

the Doordarshan and the Prasar Bharti channels. We have also provided that 

on private channels, including Cable chennels, there would be an equitbale 

allocation of political time during elections, which would be regulated by the 

Election Commission. We have continued with the present dispensation of 

electoral rolls being made available to candidates of political parties free-of-

cost, and depending upon our ability to raise further revenues, we have also had 

an enabling provision in this law that in case the situation in that regard 

improves, the Government, may, from time to time, notify such other 

amenities which could be given to candidates at the election time, so that the 

expenditure of the individual candidates themselves, or, their reliance on other 

donations itslelf, comes down. 

Madam, this Bill was referred to the Standing Committee. The Standing 

Committee headed by Shri Pranab Mukherjee has put its stamp of approval 

with several suggestion and comments which they have made in this respect. 

Since there was a larger consensus amongst the political parties that there is 

need to cleanse the process because this cleansing directly impacts upon the 

credibility or legitimacy of Indian politics and political parties, I commend to 

this House that this Bill be discussed and approved by this House. 
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The question was proposed 

SHRI PRANAB MUKHERJEE (West Bengal): Thank you Madam 
Deputy Chairperson, for giving me an opportunity. First of all, I would like to 
welcome the Bill, and I would also like to congratulate the hon. Law Minister 
that he reintroduced the Bill after obtaining the recommendations of the 
Standing Committee. When he reintroduced this Bill in the Lok Sabha, he 
pointed out in the Statement of Objects and Reasons that there were certain 
substantive recommendations in the Report of the Standing Committee, and, 
for that, reintroduction was needed. And, here I must point out that this is the 
spirit in which the recommendations and reports of the Standing Committees 
should be reacted upon by the Government. I do appreciate it. Most of the 
recommendations we made in the Committee were unanimous. Of course, in 
our political structure, there would be differences of opinion, but it is not 
necessarily leading to dissensions, and, by and large, we have been able to 
make major recommendations in the Bill which have been accepted by the 
Government, and I would just like to say a few words in this regard. 
Otherwise, there was no reason for me to participate in this debate. When this 
Bill was passed in the Lok Sabha, I read some newspaper comments, and 
according to some of them, a small section of friends in the media, it was as if 
a major change had taken place by making the company donations eligible for 
tax exemption. One newspaper article writer went to the extent of naming 
various political parties attached to the industrial houses. That leads to a total 
misconception about the Bill. 

First of all, I would like to make it quite clear—many of my colleagues 

sitting in this House know—that from the beginning of our parliamentary 

system, company donations to political parties were permissible. They were 

permissible even in the Act of 1956. In 1960, it was made more explicit, and 

there was a period between 1969 and 1985 when the company donation for a 

period of about 16 years, was totally banned. But if we take into account the 

entire period from 1952 onwards, over the last 51 years, except the 16 years' 

period, the company donations to the political parties were permissible. Now, 

let us look at it very frankly. If transparency is expected, and if the concept of 

transparency and honesty means 
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leading to total impracticability, then, I am afraid this system would not 

function. 

Today, my friend, the hon. Law Minister, has calculated on the basis of 

seventy crores of voters because the Indrajit Gupta Committee's 

recommendation was Rs. 10 per elector. Therefore the Rs. 1400 crores was 

talked of corpus was talked of on the basis of seventy crores of voters. If you 

multiply seventy crores by 543 Lok Sabha seats, the average would be nearly 

1.5 million. Now, if a candidate writes a postcard to 1.5 million voters, what 

would be the cost, and from where would this money come? If somebody 

believes that a political party can raise this fund from a small contribution, I 

am afraid it is totally impracticable. Therefore, in 1985, it was thought that the 

ban which was imposed in 1969 be lifted and companies—of course, not the 

Government-owned companies, foreign companies, which were excluded, 

should be entitled to donate up to 5 per cent of their aggregate profit, average 

profit, of the preceding three years and the ceiling was also put up to five per 

cent. But adequate response was not available. Adequate response was not 

available simply because of the fact that there was no incentive. On the other 

hand, when they have to show it in their balance-sheet for the approval of the 

shareholders, they would easily identify a company with a political party. And 

they would not get the corresponding benefit out of it. So, the tax incentives 

were needed and in this Bill, the tax incentive has been provided. And it is 

absolutely in conformity. The criticism, which has been made, completely 

forgets that for the last 30 years, we are debating on the State funding. Now, 

this tax exemption means that nearly 50 per cent of it is coming from the 

Exchequer itself. Therefore, in one way, the State is funding. When the 

questionnaire on direct funding by the State was raised, as we came to know 

while examining the witnesses from different sections, it was found that many 

of the State Governments opposed it and said that there should not be any 

direct funding. The Indrajit Gupta Committee thereafter suggested seeing if 

we could do it in kind. Exactly the same thing has been attempted in this Bill. 

The Government is contributing not in cash, but in kind. If the time 

allocated to the political parties for broadcast either in radio or in television is 

converted into money, it is coming from the 
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Government; it is coming from the Exchequer. Similar are the arrangements 

which will be made with the private operators and cable TVs. They are not 

going to contribute. The Government will have to bear the bill. When the 

Government provides the electoral roll, voters' list, it has its cost. When we go 

for buying it, it costs us. But when it is being distributed to the candidates of 

the respective political parties, recognised political parties, it is given free of 

cost to the political parties. Therefore, these are the contributions coming 

from the Exchequer. Now, in our electoral reforms system, as in the morning, 

the Law Minister was very correctly pointing out, this is a continuing process 

and we shall have to continue it because our democratic system, electoral 

system is not static; it has its own dynamism. As and when situation changes, 

we shall have to readjust it with the various changes that are taking place 

inside and outside. It is not for the first time that we are doing it. In most of 

the countries, it is there. I was told, in a book written by a former editor of the 

Time Magazine, he made a very cryptic remark that though the Presidential 

Election Party is funded by the Exchequer. But, while talking of the Senator, 

he was pointing out that one-third of the total time of nine years of the 

Senator goes from the day he takes oath as a Member of the Senate to 

America only to devote to raise funds for the next Senate election. Same is the 

story with the Members of the House of Representatives. Therefore, it is 

nothing new. In every democratic system, in every parliamentary form or 

Presidential form of Government, these are absolutely necessary and these are 

inevitable. Keeping that in view, we thought that it is a beginning and would 

not say it is a very substantial beginning. But nonetheless beginning is in the 

correct direction, which was being done in a rather not-so-transparent method 

but is being 'organised' in a transparent method. In fact, in our party on the 

basis of the recommendations of Dr. Manmohan Singh Committee, we were 

exploring the possibilities of seeing how it is not only done honestly in the 

right manner, but should appear to be done in the right manner. And there 

comes the question of audit. We have made a recommendation that political 

parties donations ought to be audited. I am again responding and reacting to 

some newspaper comments. My good friend, Mr. Pillai, is not here. The 

original provision in the 
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Bill was such that every Rs. 10,000 is to be recorded; the list of all ten-

thousand-rupee persons has to be kept for their accounting. Now, it is simply 

not possible. Therefore, the ceiling has been raised from Rs. 10,000 to Rs. 

20,000. In the context of today's economy, when a country spends Rs. 

4,38,000 crores in a year— that is the Budget of the Federal Government—

political parties are not that type of professionals and they are not expected to 

be so. So, one of the recommendations which we made is that instead of 

maintaining separate accounts for the receipts, from which sources they are 

coming, how much of it is coming from the company donations, how much of 

it is coming from individual contributions, how much of it is coming from the 

subscriptions of the Members, and how much of it is coming from the revenue 

of the legislatures belonging to the political parties—it is not possible for the 

political parties to have maintained segregate accounts—there should be one 

consolidated account of the political parties and from whichever sources they 

get the money, that should be incorporated in it. On that basis, the Treasurer 

will give the accounts. There are two areas where tax exemptions will come 

and necessary arrangements in the Income-Tax Act have been made. One is 

that the political parties are entitled to have the tax exemptions. For that, this 

audit is needed and it is also needed because the companies, which are 

donating to the political parties; two, that part of their donation will be tax 

exempted, so for that, proper auditing is needed. The third area on which, of 

course, there were not differences and it is linked to it, other major political 

developments, and when the appropriate time will come, we shall have to 

discuss. There was a very strong plea from certain sections of the Committee 

that all political parties should be given not only equitable time but equal 

time. Now, that may lead to some sort of incentives for the proliferation of the 

political parties. Regarding the present arrangement, which you are having 

today, majority view of the Committee was to support the existing 

arrangements which we are having. That means, the way the political time is 

being distributed amonst the political parties at the national level for national 

broadcasting, for the national televisions and State-recognised parties at the 

State level, the existing arrangements and the norms, which are being pursued 

by the Government, should continue. Now, 
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what would happen to the unrecognised political parties? Surely, the 

unrecognised political parties will have to wait to get recognised either at the 

State level or at the Central level on the basis of their electoral performance. 

You cannot spend money only to create political parties, but if political 

parties come to exist and they enjoy the confidence of the people by getting a 

certain percentage of votes, you can debate whether it should be six per cent 

or it should be four per cent, that is a different story. But, simply, you cannot 

go on proliferating parties and thereafter depend on the Government 

exchequer to have support; that is simply not possible. Therefore, it was 

recommended that all these facilities should be extended to the recognised 

political parties, whether recognised at the State level or at the national level, 

and the amendment of the national level recognition of political parties, which 

has also been done, in fact, only one area where political parties have been 

recognised, that is in connection with the allocation of the reserved symbols. 

Otherwise, in the whole Constitution, the political parties do not have any 

existence except the addition of the Tenth Schedule and the anti-defection 

law. Earlier, there was no mention of political parties. It was expected that 

political parties will grow and in the Representation of the People Act, 

political parties were mentioned. So, recognition of the political parties is 

arising out of the allocation of the reserved symbols for the political parties, 

whether at the national level or at the State level, and that system should 

continue. And, if we want to prevent the proliferation of the smaller parties, 

then, of course, there are certain other areas where we shall have to debate, 

for which this is not the appropriate occasion. But, what I do feel that on the 

basis of the recommendations, which the Parliamentary Standing Committee 

thought, many of those have been recommended. This Bill, in fact, is 

amending Companies Act to facilitate the companies to get tax reductions for 

their contributions to the political parties. Secondly, it is amending the Icome 

Tax Act. And thirdly of course, it is amendment the Representation of the 

People Act and one area where we had lot of differences was about tour 

programmes. Nowadays, with the global terrorism, the security and safety of a 

section of the political leaders have become really serious. Now, if a political 

leader of high-security risk goes on having national campaign—and, this is 
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not imaginary because the premier political party lost its President just at the 

time of the campaign, his life was taken by human bomb, this was the tragedy 

we had—but, there were doubts whether that expenditure will be incurred as 

the expenditure of the individual candidates. The clarifications, which have 

been provided in the Bill itself, now will dispel those doubts. Cost related to 

the security and cost related to the travelling expenses of the national leaders 

at the national level, for which certain norms have been included, that will be 

decided by the Election Commission in consultation with the States. 

Moreover, the enabling provision, which was our recommendation, that just at 

this point of time, it is not possible for us to indicate as to what would be the 

facilities extended to the political parties to facilitate them to depend on more 

transparent ways of acquiring resources. But, as and when we go on, many 

more areas may come and the Government should have the right to come and 

contribute in that respect. 

I will just give one example and then conclude. In the original Bill, it 
was suggested that we should distribute voters' list free. Now, you imagine a 
situation where there are five candidates in a Lok Sabha constituency; that 
means, Government will have to print— five multiplied by 15 lakhs, that 
is,— 75 lakh voters' list, and distribute them to the political parties. Because 
the Government does not have the machinery to supply a copy of the voters' 
list to each and every household, the political parties will get it. 

Now, if you calculate the cost-benefit ratio, the huge costs will be 

incurred by the Government in printing 75 lakhs to one and a half crores of 

voters' lists in each constituency, and, then in giving it to all the candidates, 

some of them may lose even the security deposit. So.the money will be 

clearly wasted. The political parties in any way will do this job because 

distribution of the voters' lists is the most significant way of their 

campaigning. So, the candidates will continue to do so and the government 

should help not come and spend money on that. The Government should help 

the political parties in other ways; that was our recommendation, and, 

fortunately, it has been accepted. With these words, Madam, I conclude. 

Thank you. 
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THE DEPUTY CHAIRMAN: Now, three minutes are left. Out of 32 
minutes allotted to Congress, Mr. Mukherjee, you have taken almost half-an-
hour. ...(Interruptions)... It is two-hour discussion. It is only two-hour 
discussion. Mr. Kovind is the next Member who will be speaking. Now, we 
will have lunch. So, I adjourn the House for lunch for one hour. 

The House then adjourned for luch at fifty seven minutes past one of the 

clock. 

The House re-assembled after lunch at two of the clock, THE DEPUTY 
CHAIRMAN in the Chair. 

THE DEPUTY CHAIRMAN: Before I start, I should inform you that 

two hours were given for discussion on it. And, at 4 O'clock, there is a Short 

Duration Discussion and Prime Minister will be coming. I would request 

everybody to speak within their time limits or less, if possible, so that we can 

finish the reply and everything before he comes. 

SHRI RAM NATH KOVIND (Uttar Pradesh): Madam, how much time 

have we got? 

THE DEPUTY CHAIRMAN: Your party has 22 minutes and you have 

two speakers. You can decide this between you. 

SHRI RAM NATH KOVIND: Madam, we all across the party lines 

have been advocating for electoral reforms. I still remember when I came to 

this House, way back in '94. Right from "94 till "98, when I was sitting on the 

other side, myself and the ruling party, whenever there was an opportunity, 

we all had been demanding for electoral reforms. We all had been 

complaining about shortcomings in holding free and fair elections. Madam, in 

my view, there are two things which are very important for free and fair 

elections. One is the transparency, transparency with regard to funding and 

contributions to the political parties. And, the second element is 

accountability on the part of the candidates and the political parties. Keeping 

these two things in view, I congratulate the NDA Government and the hon. 

Law Minister who has come to this House with the present Bill, that is, the 

Election and other Related Laws (Amendment) Bill, 2003. 
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Madam, I wholeheartedly support this Bill. Now, I come to the specific 

provisions which have been incorporated in the present Bill, which will 

certainly cleanse the electoral system. First, the Bill seeks to insert two 

sections, i.e., 29B and.29C. Madam, 29B talks of acceptance of voluntary 

contributions by political parties from a person ot a company other than a 

Government company. 29C talks of submission of a report by the treasurer of 

a political party to the Election Commission every financial year and the very 

good part of this proviso is the obligation on the part of the political party. 

This report has to be with regard to contributions exceeding Rs. 20,000 and 

the laudable provision of this section is that there is a penalty which has been 

provided on the political parties that if they do not comply with this 

provision, then they will not be entitled to any tax relief under the Income-tax 

Act. And those who voluntarily come and contribute to the political parties, 

will also be entitled to tax exemptions. Madam, the other section, which is 

also laudable, is 39A. Through this section, a provision has been made to 

allocate equitable sharing of time to recognised political parties on the cable 

television network and other electronic media, i.e., all India Radio etc. 

Madam, the next provision is about section 77 which talks of expenses 

which are being incurred by the leaders of the political parties, and till date 

these expenses used to be included in the expenses incurred by a candidate. 

Now, this used to lead, we all know, to filing of false report to the Election 

Commission, even to filing false affidavits, saying that 'we have incurred 

very less amount1, just to keep the expenditute within the presrcibed limit. 

Madam, the next provision is about section 78 which also makes an 

obligation on the part of the Government to supply free of cost copies of 

electoral rolls to the candidates. This will certainly minimise the electoral 

expenses incurred by a particular candidate. Then, section 78B talks of 

supply of certain items to candidates by the Election Commission. Earlier 

provision was supply by the Government and this provision talks of supply of 

certain items. But, Madam, there are two things on which this part is quite 

silent—one is, which kind of items the Election Commission is expected to 

supply to candidates and, the other, whether these items will be free or 

otherwise. 
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Now, I would request the hon. Minister to enlighten the House on this 

aspect also. Madam, while introducing the Bill, the hon. Minister has stated 

that no transparent mechanism since the date of  Independence  has  been  

evolved till date and,  in these 

circumstances ...........  I congratulate the NDA Government,  and, 

particularly, the hon. Law Minister, on bringing in the Electoral Reforms 

Billin these circumustances. Madam, the NDA Government, while contesting 

last Lok Sabha Elections, in its election manifesto, had also promised to the 

people of this country for bringing electoral reforms; I am happy that the 

NDA Govt, is now fulfilling its election promise, and, I am sure, Madam, 

when these provisions are enacted and implemented, the legislation will go a 

long way in conducting free and fair elections. It will also curb the role of 

money. It will minimise—I do not say it will eradicate—the role of money 

and muscle power. It will, certainly, provide a level-playing field to all the 

political parties. With this view, I support the Bill, and I once again 

congratulate the NDA Government for coming out with this legislation. 

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): 

Madam, I rise to support the Bill. This Bill intends to make certain 

amendments to the Representation of the People Act as well as the 

Companies Act, along with the Income-tax Act. The Bill is designed to bring 

about greater transparency and accountability in the election funding and 

deals with the provisions of Sections 29 and 39 of the Representation of the 

People Act, and also other related provisions in the Income-tax Act and the 

Companies Act. 

While going into the details of the Bill, though the scope of the Bill is 

very limited since it was discussed and debated thoroughly in the Standing 

Committee, I want to emphasise that as far as my Party's stand is concerned, 

right from the beginning, my party, Telugu Desam, is in the forefront of 

highlighting the grievances of the people about the election process and 

curbing the money power in elections. All these things are regularly taught to 

the party-workers at the grass-root level in my party, and my party is 

committed to removing all these evils—money power, muscle power and 

other related things, from the political arena. 
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As a matter of fact, Madam, as I have stated earlier, all the Members of 

my party, who are 13 in number in this august House, got elected to this 

House without spending even one rupee. This is due to the greatness of my 

party, and I am thankful to my party leader, Mr. Chandrababu Naidu. 

...(Interruptions)... 

SHRI ANIL KUMAR (Bihar): It is good that you are elected to this 

House without spending a rupee. 

SHRI RAVULA CHANDRA SEKAR REDDY: It is a welcome sign. 

My party's stand is that the electorate in this country should be made 

literate. Poverty is the main cause for all these things. We should take care of 

the literacy part and poverty; they are interlinked with this process. There are 

frequent elections taking place in the country. Every time, we will be facing 

elections in one or another part of the country; if not in the south, in the 

North, if not in the north-eastern part. If, somewhere, there is an election in 

the country, all the political parties are concentrating on the election process! 

So, the aspect concerning frequent elections and the flaws and lacunae in the 

existing laws, which are exploited by the political parties, should be looked 

into. And our Anti-Defection Act is one among them, wherein if one person 

defects from the party, it attracts the Anti-Defection Law. If one-third comes 

out of a political party, there is a split! So.there are a lot of lacunae and flaws 

in the Anti-Defection Act also. Madam, I would like to know from the hon. 

Law Minister that, as far as the electoral reforms and the laws are concerned, 

why he does not think of bringing a comprehensive Bill, since the hon. 

Minister is capable and is also aware of the entire electoral process in the 

country. I request him to look into the aspect of bringing in a comprehensive 

Bill as far as the electoral process is concerned. 

We have to minimise the money power in politics. Earlier our party 

thought of suggesting to the Government of India about State funding. We 

tried to introduce it in the State in local body elections during NTR's regime 

in Andhra Pradesh. But due to 
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various reasons we could not do it. If it is practical and feasible, it should be 

done. With the opinions expressed by many political parties in the other 

House-I have gone through the deliberations in the other House where they 

had said that if it was possible, it should be looked into—I tend to agree. The 

most important aspect is that there are certain political parties which are 

conducting regular organisational elections and abiding by the election laws. 

So, this fact that the political parties conduct regular organisational elections 

and create confidence in the electorate that a particular political party is 

committed to the welfare of the people and adhere to the laws of the land 

must be taken care of. The political parties should also take a pledge that 

money and muscle power should be removed from the political arena. Only 

then there will be a free and fair election and the electorate can exercise their 

franchise in a peaceful manner. 

There is an apprehension about a newspaper report. I have got a 
newspaper report where an apprehension has been expressed that there would 
be a remote control of Parliament by the people who are funding the political 
parties. This apprehension should be removed. This apprehension should be 
properly answered in this House by the hon. Minister. 

As far as poverty and literacy are concerned, we have assured the 

country that the within 10 years of our Independence we will make all the 

people literate. Recently, we made an amendment that by 2010 that we were 

going to make all the people literate. So, literacy, poverty and election 

process should be seen together. By virtue of illiteracy, by virtue of poverty 

and by virtue of frequent elections, people are tempted by the campaign of 

the political parties and the money spent by the political parties are 

influencing electorate. So.this aspect must be taken care of. 

Another aspect is regarding the supply of electoral rolls to the political 

parties. Earlier, they were given to the political parties. Now, they are going 

to be given to the candidates. My friend has expressed a doubt whether they 

are free of cost or whether they are charged and the candidate has to pay. 

This aspect has not been answered. 
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Another point is sharing the time on Doordarshan and other electronic 

media. Now, the Government is going to control even the private channels. 

While supporting the Bill, I want to ask the hon. Minister whether there 

is any ceiling on the funding. It seems the minimum money is fixed at Rs. 

20,000. The amount above Rs. 20,000 has to be declared and it should be 

audited and accounted, and it should made known to the Election 

Commission and the treasurer has to file a report. All those things are there. 

As far as the minimum amount is concerned, it is clear. I would like to know 

whether there is any ceiling, as far as the maximum amount is concerned. I 

would like the hon. Minister to clarify whether the donation should be out of 

the profit or whether it can be out of the corpus fund also. This should be 

clarified. 

I want to reiterate once again that the apprehension of the people 
should be removed. I have seen in the print media that there was going to be 
a remote control of Parliament by the companies which would be funding the 
political parties. That apprehension should be removed. With these words, I 
support the Bill. Thank you. 

THE DEPUTY CHAIRMAN: There is one thing, Mr. Minister. If 

somebody gives a cheque officially, it does not bind the person not to give 

under the table. There is no provision for it. 

SHRI PRASANTA CHATTERJEE (West Bengal): Thank you, 

Madam, I rise to oppose that particular clause of the Bill which advocates 

corporate funding of election and of the political parties. I rise to support that 

provision regarding sharing of time on the electronic media. But that should 

be done in a very judicious manner. We receive the voters' list. The 

distribution of the voters slip is proposed to be free. I support it. 

Previously, two Committees worked on the subject. So far as I know, 

the Indrajit Gupta Committee advocated State-funding of elections. Those, 

who advocate corporate-funding of elections, or, the corporate-funding of 

political parties, justify it by saying that the election process runs not merely 

on the basis of the goodwill of the people but it also requires material 

resources. They ask the question; 

266 



[4 August, 2003] RAJYA SABHA 

from where will the material resources come? And their answer is: They will 

come from where they are accumulated. So, according to that lobby, the 

justification of corporate-funding lies there. We all know that the material 

resources lie in the kitty of the corporate sector. If any corporate house wants 

to serve the nation and the election process, it can contribute to the state 

coffers, under a separate account. And the political parties can be assisted 

from the State coffers, in kind and not in cash. We can do that. Nowadays, 

we have criminalisation of politics. We all talk about it. These are the days of 

multinationals and of accumulation of huge black money in the kitty of the 

corporate sector. There is a huge disparity between the upper strata of the 

society.which is 20 per cent of our population, and therest, which is 80 per 

cent. 

There is a clause in Chapter II. It has come at a time when we have 

seen the Tehelka case. We have our experience. Someone was found 

accepting money as bribe, and he later argued that that money was accepted 

onbehalf of the party to which he belonged. Now, as per the proposed Bill, 

the acceptance of money for a political party is not a bribe; it is a part of of 

donation. I strongly emphasise on State-funding of elections. State-funding of 

elections cannot be denied on the basis that the regional Governments have 

financial difficulties and that the regional Governments are in financial 

crises. It has also been stated in a clause that foreign contributions will not be 

allowed. But, in the present era, we know that there are many ways in which 

contributions are made by foreign companies. The UNDP, in its 2000 Report 

on 'deepening Democracy in a Fragmented World', has made very important 

observations. It says that money in politics, coming from business houses, is 

especially serious. It has stated in its Report, "It can distort the election 

process, and the extent to which elected leaders represent their constituencies. 

It can distort democratic institutions at every level. It can distort 

parliamentary politics and even the functioning of the Judiciary and the 

Executive". A number of examples from our own country can be cited to 

authenticate the above observations of the UNDP. One of our former Chief 

Justice had stated that 20 per cent of our judges were corrupt. We all know of 

the recent case pertaining to 
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the DDA and the arrest of a judge. What has been the experience abroad? In 

Italy, in 1990, we have seen the downfall of the Christian Democrats, and the 

party had been accused of its financial links with the mafia. In the United 

States, in the Presidential election of 1980, a candidate spent 92 billion 

Dollars; in 1988, this figure increased to 211 billion Dollars; and in 2000, it 

increased to 343 billion Dollars. So, it makes it impossible for an under-

funded candidate to contest an election, or, even enter the race. While 

describing our country's affairs, the UNDP has observed in the same Report, 

that big business provided 80 per cent of the financing for major parties in 

1996. That is the Report of the UNDP. So, election process can be subverted 

by fraud. Thus, it may happen, and the principle of one-person one vote has 

no meaning. We have seen how the BJP while in power for 13 days only, for 

13 nights only, approved $ 3 billion Enron Power Project instantly; it 

objected to the same while in the Opposition. Truth will somehow come out 

definitely. So, anyway, I once again urge upon the Government not to pass 

that particular clause, and send it back to the Election Commission for their 

opinion. Madam, with these few words, I, on behalf of my party CPI(M), 

conclude my observations. Thank you, Madam. 

SHRI JIBON ROY (West Bengal): That is the line of demarcation. 
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���� �(�E �=�, ���� ��8� �� G� 64 �ह�7 �हJ ह( � \�D �  �u��7 *� >��ह�� �� 
0]� 
0!EQ7 ?�E  ह�7� ह&. !C ��� �� B�� !�) ह5,  
���  '!�ह�#  !�� 
� �ह� ह5  � 
0हC7 �&�� H�E ह�7� ह&, *� ह�7� ;� ह&, B�� !�) ;� ह5 
ह�� 4� ह� 'L��!��� H]� 
ह�7� ह&, �g0� ����� *�  ������� ����� ��6 ह�7� ह&,  ��� ��   H6�? ��O ��� �हJ 
 �67� *� 4� ;� �&�� ��!� �हJ  !�� 
�7� ह&. �� 6 ��6  �Q�� ��  �6--�6- 
7R�-7����  ह5. ह���� �ह�� 
�  �Q�� ह5, '��� 6�- ��!� �� 6��� �C��� 6] ��7� ह5, 
-��0 6�- ;� ��!� ��  
 �4 6] ��7� ह5, 0]�-0]� 6�-D ��  �ह��� 6] ��7� ह&. ह�� �ह 
 �H��� 
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�ह� ह&. 
0 �0 �C : h�� ह�-� 7�  !H��� !�-�  � �R� !� �ह� ह& *� �R� �हJ !� �ह� 
ह&. 
� ��Z�ह5Z !� �ह� ह& '��� � 7� ����� �� ��O >��Q8� ह� ��7� ह& *� � ��O 
��!� !��� �� ��� ��7� ह& 78� � ह� ��O ��!� 6��� �� ��� ��7� ह&. �-� ��O >��Q8� 
ह& 7� '��� �CT�� !� 
4, �-� G��� ��O 	� �
� ह� ��7� ह�  � ��!� !��� �� 
���� 
� ��7� ह&. B�� 
� 4
��� �� �&��  �k� ह&, '��� �CT��  !�� 
��� �� ह4. 
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�4�, 7� \�� �ह  �3�7H��� �हJ 
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��� 
6�G��  � 
� >��= 
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 �-�ह �� ह� 6�- �ह�� 
� �ह� ह5, G��� �C
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��ह�  ��� �� 6�; ह� ��  ��� �� �C���� ह�. 
0 ���d�� �� �C���� हC+ 7� �;� 
�ह �ह�� �O ����� 0��? +��� ��  ��� �� 6�; ह� 
�4, 6� �� 
�7� ��  �-�ह 
�� \�� ह� �ह� ह&, 
�7� \�� ���- �ह� ह&, \�� �ह �ह� ह&, 4� 0�O���� ��7� ह& 7� 
�R��ह� �� ���� 6�-D �� -�6� �]7� ह&. G� 64 G��� �C�=  !6��� ��   64 '�  �
��� 
�� ;� 
_!� 6�G��-�. 

G� )g!D ��  ��8, 
� +�  �
��� 6�4 ह5, '��� �5 �C : ह! 7� �9:� ��� 
�ह� ह( �, ह�6�� � �ह G��?� )4�� ह&. 
� ह� 6�-D �� �����Z  ��� 8� �-� +� '�� 
��� 6�7� 7� �9:� �ह7� ह&. ह��� �ह �����Z  ��� 8�  � '<� 	!�) �0 �� 0]� ��k� 
ह&, '��� Q�5ZZE ���  6�� 
�4. ���� ���06� �� Q���(4���e ह�7� ह5, 4� HC! 
'L��!���, 6 6�- हD-�. 6 6�-D �� '���  4
�p� �� 6 -� ]��� !� 
�4�. Z�e6 �� 
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�� �� �� ��G�Z �� >��Q8� �� 
�4 *� q�O�� ��  H�E �� >��Q8� �� 
�4. ��8 
ह� �C��� ��6�  !� �C��� 4
�� ��  H���-���� �� >��Q8� �� 
�4. �ह �0 G�7
�� 
����� ���. G7�� ;� +� �-� �� !�7� 70 ;� 6�- ��!� �� 6�7� *� 70 ���� 
060(7� �� 4� �9:� *� -��0 ���E�7" ;� �C��� 6] ��7� 8�. 0हC7-0हC7 

����!. 

SHRI P.G. NARAYANAN (Tamil Nadu): Madam Deputy Chairman, 
Parliament, parliamentary democracy and political parties are inherent 
aspects of vital components of Indian democracy. I congratulate the Law 
Minister who is making a humble beginning in an attempt to, at least, cleanse 
the process of politics, by which there is going to be a transparent funding 
mechanism of Indian politics. 

The proposed Bill was introduced in the Lok Sabha last year and 

subsequently it was referred to the Department-related Parliament Standing 

Committee on Home Affairs. The present Bill is mainly based on the 

recommendations of that Committee. 

The main objective behind the new provisions is to bring more 
transparency in the electoral reforms. With this legislation, the Government 
has made humble beginning to curb the role of black money and set up a 
level-playing field for political parties. Madam, with the help of transparent 
funding the people who are not financially sound, but have a mindset to serve 
the people, can also contest elections hereafter. 

This Bill which seeks to amend the Representation of the People Act, 

the Income-Tax Act and the Companies Act has arisen on account of the fact 

that there has been a larger consensus both within the democratic polity of 

India and as also amongst the various political parties that 56 years after 

Independence, we have still not been able to establish a transparent 

mechanism by which politics, political activities and political parties in the 

country are to be funded. 

The proposed Bill provides for contributions from companies and 

individuals to the political parties, and the declaration thereof by the political 

parties to the Election Commission of India, where the contribution received 

is in excess of Rs. 20,000. 
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It also provides for equitable sharing of time by the recognised political 

parties on the cable television network and other electronic media. It excludes 

the travelling expenses of leaders in connection with the elections and the 

expenditure incurred by the Government officials in respect of safety 

arrangements in the election expenditure. 

This Bill also contains provisions for free supply of copies of electoral 

rolls by the Government to the candidates of recognised political parties. 

It is proposed to amend Section 13A of the Income-Tax Act to raise to 

Rs. 20,000 voluntary contribution in respect of which no record is to be 

maintained by the political parties. 

The Bill also contains provisions to provide Income-Tax relief in 

relation to the contribution given by the companies and individuals to 

political parties. 

Elections are a part of democracy. Political parties are an inherent part 
of parliamentary democracy. Funding politics cannot be a hush-hush exercise. 
It has to be an honest and transparent exercise. Precisely all these amendments 
are indeed welcome ones and I am sure they will play a vital role in 
strengthening the democracy and the electoral system. 

PROF. M. SANKARALINGAM (Tamil Nadu): Thank you Madam 

Deputy Chairperson. While appreciating the Government for an attempt to 

streamline the process of elections in our country with all our past 

experiences, I wish to express my concern as to how far this legislation would 

achieve the goal of free and fair—free from money power and muscle power 

in elections. Our country is the biggest democracy in the world. Free and fair 

elections should be held in an atmosphere of peace to exercise the choice of 

the electorate. I ask a question: May I know this conducive atmosphere is 

prevailing today? The reply is "no", certainly, not. Hence, the primary duty of 

the Government is to pass laws to this effect and implement the same without 

any fear or favour. The Election Commission is an autonomous body with 

inherent powers under the provisions of the Constitution and the statute 

passed by Parliament to plug the loopholes. The Representation of the People 

Act, 1951, is the first 
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of its kind. The Committee on Electoral Reforms, under the Chairmanship of 

late Shri Dinesh Goswami, in 1990, recommended State funding of elections, 

in kind, to candidates of the recognised political parties. Earlier, in 1972 and 

the Tarkunde Committee in 1978 recommended financial assistance to 

candidates out of public revenues. The Law Commission, in its 178th Report 

on Election Laws, in 1999, recommended partial State funding. The 

Committee on State Funding, headed by late Shri Indrajit Gupta, 

recommended partial State assistance in kind, in terms of certain facilities to 

the recognised political parties, as a first step. Some States opposed this State 

funding. The majority of the State recommended the Central Government 

funding. Some other States expressed their doubt and made their stand clear to 

curb the money power. Considering various facts, this Bill provides for 

contribution from companies and individuals to political parties and regulates 

the proceedings and amends the necessary provisions of the Income Tax Act, 

1961, and the rules under the Companies Act. In this connection, I wish to 

bring to the notice of the hon. Law Minister and the Government of India one 

important aspect for consideration. We have, already, in 1985, amended the 

Representation of the People Act, 1951—the Anti-defection law—to the 

effect that if an MLA of a State or a Member of Parliament defect himself 

from the party, on which ticket he won the election to become either an MLA 

or an MP, he loses his position as a Legislator or a Member of Parliament. It 

would not attract action if the 1/3rd of the members of the party defects. The 

amendment was brought to check the defection. What is the net result? There 

is a wholesale defection by splitting political parties into two and naming the 

group so splitted with a new name, or, the same with a different nomenclature 

in front or at the back. And, the result is, the elected Governments are toppled 

and new Governments are formed, with all the defectors as Ministers in the 

new Cabinet. So, the noble motive of the Anti-defection Law has miserably 

failed. Hence, take this lesson from our experience and try to rectify the evil, 

at least, in this Bill, Otherwise, the same mistake may occur and may still 

worsen the noble motive of keeping away elections from money power and 

muscle power. Madam, contribution from companies and individuals is being 

legalised through this Bill. Of course, there are some limitations. But, yet, 

there is a danger of 
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influencing the political parties by multinational companies, which are under 

the influence of foreign multi-millionaires. There is always a possibility of 

indirect foreign influence. Hence, I request the Government to think of 

framing rules to make elections completely free from money power. We can 

do this by extending help to political parties and candidates in the form of 

providing vehicles and other facilities, except money. Money power hire 

muscle power. Fair elections, in such a situation, will remain a dream. 

Hence, I request the Government to think on these lines. Think of 

reforms that could keep away the money power of individuals, companies, 

and business houses from the election arena. This is the need of the hour. So, 

the States and the Centre must entirely fund the election expenses. In this era 

of developed technology in communication and informatics, this is quite 

possible. All processions and exhibitions, which cost too much, be banned. 

All candidates and party leaders must be allowed to appeal to the electorate 

on television and through the other media. There should be a total prohibition, 

right from the date of announcement of elections till results are declared. With 

these words, I conclude, Madam. 

�,. ������ ��1��� ( 0ह��) : 
����! '��;�� 7 �ह�!��, 	Q7� �7  06 �� 
��� 0�7D ��  ��8 ��
�� 7� !6D �� �L� ��D  ���  !4 
��� ��6� ��!� ��0�
� 
 �%�D �� ��" ह&. �ह�!��, 0��-0�� �!� �� G� 0�7 �� ��" ह�7� ह&  � �C��� �C
�� 
��0�
� 4� �L	�ह� ��  06 ����� �� h� �� +4 *�  
��� +�3��7� ;� �ह�(� 
ह�7� ह&. �-� ����� �C�]D �� ��)�
� ��7� ह& *� �ह  06 ;� �C��� �C
�� ��0�
� 
4� �C�]� ह&. �� �
�� �� �� 4�Z ?� �� ��6 �� 	��
�� ह&.  �;E� ह��� Q�7�� �� �� 
�7!�7� �7!�� ���, �ह �C��� *� 6��7�� �� 0C ���!�  �u��7 4�� ����7� ह&. ह���� 
!�) �� ���6����`� Z���,� �� ह& *� Z���,� ��, Y?  ! ���C6, 0�G  ! ���C6 *� ?�� 
 ! ���C6 ह�7� ह&. ���7C +
 ��  ��� �� �C���D �� ��6 �f��, ��� �f��, 
� 7-
�E, 
�L	!�� H7���� �� �� 0� -�� ह&. g6&� ��� �� GQ7���6 �� ��� H��!� 
�7� ह&, 
�C��� 
�7� 
�7� ह5. �ह�!��, ह��� !�H� ह&  � ��k� �;� *�  �
�� � �%! ��  �C���D 
�� ���S ��  'L��!��� ह��� ह5 *�  �!E6�� 'L��!��� �C��� 
�7� ह5. G�� ���# �� ,f� 
��P�- �� ����� ��   64 ����� �� 4�  06 ���  ��� ह&. �ह�!��, ह���� ���S ��, 
ह���� ��7� �� G� ��0� 
7  06 �� ��8E�  ��� 8� 
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*� �ह �ह� 8�  �  �
�� � �%! ��  �C���D �� G�� 	��� �� 	��
��  ��� 
�4. 
�ह�!�,  �:6� 0��  0ह�� �� ��k� �;� �� �C��� हC+. ���� ���S �� 7�� 'L��!��� 8�. 
4� 'L��!��� ��7� ���S *� ;��7�� 
�7� ���S �� 8�. B�� �Q8 7 0�� 8�  � 4� 
:�� 'L��!��� ;� H]� 8�. ह���� ���S �� :�] �� ��  ��7� ���S *� ;��7�� 

�7� ���S �� B�� �Q87� 8�  �  ��� ��� ��  ��3�7 �हJ 8�  � ह� �C��� 
�7�-�. 
G� 	��� �� g6&� ��� �� 	��- ह�7� ह& �C��� ��. ...(������)... 

     " 66� "
�, +� G��� Q����� �� 
4  � +���  'L��!���  �7�� 
 ���) 8�. �ह�!��, �C��� +��- ��   �!�)��C��� �C��� �� 15 6�H 7� H�E ���� �� 
	��
�� ह&.  

 0ह�� 
&�� ��k� �� �;� ;� G� ���� ��  ��!� ह� �C��� 6] ��7� ह5, ह���� 
���S �C��� 6]7� ह&. �-� !�) �� B�� ��k� ;� ह& 
ह�� �C��� �� 4�-4� X�� �� 
'L��!��� 4� ���] F��� H�"  ��7� ह&. �ह F��� �ह�� �� +7� ह&, �ह F��� �R� 
!�7� ह&, \�� +
 ��  �C- �� ;� ��
� ह �)��� �&!� हC+ ह& �� !����� �#E �&!� हC+ ह&? 
�ह�!��, �हJ हC+ ह&. �ह �&�� g6&� ��� ��  F� �� +7� ह& *� �C��� ��  0�! 
0 ह� 
�C��� +��- ��  ह��0 !�7� ह& 7� '��� �ह  ह��0 �हJ ह�7� ह&. -67  ह��0 !���, !�) 
�� 
�7� ��  ��8 
�H� ���� �� )CF+7 7� �हJ �� )CF ह� 
�7� ह&.  

�&Z�, �C��� �� ��O >��=, �_����)�6 �L��� ह� ���� 
��
, ��
��
 
�&�� G� 64 �हJ 6-7� ह&  � '��� 
�E, �C«� �� ��� ���� �� 0हC7 +Q8� ह&, 0�_� 
�� G� 64 �&�� 6-�7� ह5  � 4� �� !� ��(6 �� ���  *� '���  �&�� �� 
� �C��� 

�7�� 
���, �ह '��� G����Q� !�H ��� . G� 64 ��!�  ��� ;� F� �� +��, �&� ��  
F� �� +�� �� g6&� ��� ��  F� ��, ��!� !��� ��6� ��ह�-�   � ��!� 6��� ��6� ���S '���  
 ह<� �� !�H�. '��� �f 6�� ह�7� ह&- �&�� 6-�h, �&�� ��h. G�Z����\�6� �� -����� 
;� ��ह7� ह5. ��  
� ���S �� �&��  !�7� ह5 '��� -����� ��ह7� ह5  � �C��� 
�7�� ��  0�! 
�ह '���  G����Q� �� !�H�.  

�&Z�, 
� 0]�-0]� �������� ह�' �e ह&, G��� ��!� :���-:��� �����D �� 
�हJ  �67� ह&. 
� FP6- ���S ह�7� ह& �� 0]� ������� ह�7� ह&, '��� �� ��!� !�7� ह&. 
\�D � '��� 'L��! ह�7� ह&  � �� ������� ����� 0����-�. G��� ह���� G����Q� ह6 
ह�-�. ...(������)... 
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�� ����� ���� H�ह '''�' ( 0ह��):  0ह�� �� ;� �ह� ह� �ह� ह&.  

�,º ��� ��� ��1���: �&Z�, �5  0ह�� ��  0��� �� 07� �ह� ह( �. �& 7���� 0�� ��k� 
�;� �� +�� ह( � *� ���� 4� ;� �&�� �ह�� +�� �� H�E �हJ हC+ ह&. �-� +� +�� ह5 7� 
+� HC! 
��7� हD-�  � +���  �7�� �&�� �ह�� +�� ��   64 H�E हC+ ह�-�.  


������� :  0ह�� �� �_�� ��)�6 ह& ह� �हJ.  

�� '�'+ ����: '��;�� 7 �ह�!��, �;� ���7 
� �ह6� ह���� ���S �� 8�, 
G���  ���  !�� 8� 
� ������ ����! ह&. �5 
�7� ह( �  � �&�� ह� �हJ H�"  �4, �� 
�� 4� �� GQ7���6 ����  �ह�� + -�� ह5.  �� �� 4� �� �760 हC+, 7�0]7�] 7�6 
�� 6) ����  �� �ह�� + -�� ह5.  


������� :�� �� 4� �� \�� �760 हC+? 

�� '�'+ ���� : '��;�� 7 �ह�!��,  ����4� �� �760 ह&, �� ���� 
7�0]7�], �� ���� 7�6 , 4� ���� �� 6).  7�0]7�] 7�6 �� 6) ����  �� �ह�� +�� ह5.  

�,º ��� ��� ��1��� :'��;�� 7 �ह�!��, �_�� ��)�6 �� �&�� 6��� ��  
-��0D �� ��� �हJ  ��� 
� ��7� ह&. G��� \�� -����� ह&  � �&� �� ��!� 6��� ��  0�! 
;� g6&� ��� �C��� �� H�E �हJ ह�-�.G��� ��O -����� �हJ ह&.  �ह�!��, G�  06 �� 
�� *� ?� �� ��6 ह��� �� k��!� ��;���� �हJ ह&. B�� �C : 6-7� ;� �हJ ह&. G� 64 
����� �� �� ह4  � �ह 4� �L	�ह� ��  06 6���.  
��� �(�� 7�ह �� �� 4�Z ?� �� 
��6 �� -����� ह�. �ह 
� �C�]� ��  06 +�� ह&, G�  06 �� �C��� �� k��!� �C
�� ह��� 
��6� �हJ ह&. G�ह� )g!D ��  ��8 �5 ���� 0�7 ���b7 ��7� ह( �. 
����!.  

 �� ���� ���� (�ह����`): '��;�� 7 �ह�!��, �5 +��� +;��� ह( �  � 
+��� �CT� G�  06 �� 0�6�� �� �R��  !�� ह&. �5 ���� 
� �� 
����! !��� ��ह7� ह( � 
 � �� ��ह7� ह( � ��  ��  G�  06 �� 6��� 6��� ह5  
��� �
ह �� �C��� �C
�� ��  !)� �� 
�C : �� )) ह� �ह� ह&. G�  06 �� 6��� 6��� ह5.  
��� �
ह �� �C��� �C
�� �� 
 !)� �� �C : �� )) ह� �ह� ह&. G�  06 �� 6��� 
� ��!� G�¬� ���� �� ���6� ह&, 
'�  �%� �� �C : �� `�6  ��� 
�4, B�� >��Q8� ���� �� �� )) ह� �ह� ह& . G���  
��8 ह� �5 �C : 0�7� 07��� ��ह( �-�, ���� 
� ��  ���� �� 6��� ��ह( �-�. G�  �%� �� -R� 
�� ����� �� +�3��7� ह&. +
 �� 7���H �� ��O ;� �L��� �� +!�� ?��� �� 
!��-
�E ���� ��   64 �&�� �हJ !�7� ह&, ��O >��=  ��� ���S �� B�� ह� �C�7 ��  
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�&�� !�7� ह&, �ह 0�7 �� �हJ ह&. �ह ���X� �H7� ह&  � �5  
� ���S ��   64 ��!� !� 
�ह� ह( � ��  ��� �� ��!� !� �ह� ह( � 7� 0!6� �� '��� ���� \�� ��� 0��-�. *� �;� 
�����D ��  �6--�6- ��� ����� ��  ��� �]� �ह7� ह5. '� ���D �� ������ ��   64 
�� 6�- ��!� !�7� ह5, �ह ह���7 ह&. ������ �X �� k��!� ��!�  �67� ह& *�  ��X �� 
��  �67� ह&.  
� 	��� �ह �� ह&, '�� 	��� �ह ;� �� ह&  � :��� :��� ������� 

� ह5, '���  ��� �� �� 4� ��O ;� !��� ��   64 7&��� �हJ ह�7�.  �:6� �C��� �� 
0 G� 
 �%� �� ��" हCO 7� 4� �������� �&\�� �� �� �O 0]� –0]� �L� ����, �5 '��� 
��� �!� �� 6��� �C�� �0 �हJ ��T7� 6� �� �CT� ��6(� ह&  � B�� 0हC7 ���� 
�L� ���� ह5  
�हD�� HC6� +� �ह �ह  !��  � ?6��-?6�� ���S �� ह� ��!� !�-�, 0��� 
 ��� �� �हJ !�-�. �-� �ह� ��7� �ह�� ��6� ह& 7� G� ���(� �� ��O ?�E  �हJ �]�� 
��6� ह&. �� �6 G7�� ?�E  �]�� ��6� ह&  � �ह6� g6&� �� �&��  !�� 
�7� 8� �0 ��G� 
��  !�� 
�4-�, �&� ��  !�� 
�4-�. G���  ��8 ह� �5 �ह ;� 07��� ��ह7� ह( �  � '���  
0�! �� 
� ���X� ���-�, '���  ��C��� ��
�& 7� ���S ��� ���-�. '� �Q8 7 �� 
� 
��
��# �� G����Q� ��;�6�� �� ��� �हJ ह�-�, G� ��0�
 �� ;� �C : � �C : 	��
�� 
��8 �� ���� �� +�3��7� ह&. ���8� G� �� ��O �� `�6 �हJ ह� ��4-�. ��6 0�7 
�ह ह&  � G� �0�� 0�ह�  ��6�� �� �0�� �9:� ��Q7� 4� ह� ह& *� �ह ��Q7� �ह ह& 
 � �C��� �� ���� �� ���� H�E ���� ��  
L��!��� ����� Q��� 'I�4, '��� 
0�!�0Q7 ����� ���. '���  �3��7 ������� ह��� �� �� -67 ��� ���� �� ��O 
�R��  ��� ��  ��� �हJ �ह�-�. G� ��0�
 �� ;� ��" �� -��  � !(�!)E�, ���� �� 
G6&\`� �� �� Z��, �� Z�� + ! �� ���  �
" �7 ह��� �� ह4. ��
�& 7� ���Se 
� 
��)�6 ���Se ह5, '���   64 �C��� ���)� �� 7�? �� G���  ZQ`�g�()�  ��� 

�7� ह& 6� �� 
� Q��� 6&�6 �� ���Se ह5, '���   64 Q��� �� ;� �(�� ��� �हJ  !�� 

�7� *� � ! �ह ���S Q��� ��  0�ह� �C��� 6]�� ��ह7� ह& 7� '��� ����0�� 
��;�6�� ��   64, ���� ���S ��  ��� �� +-� 0���� ��   64 ;� '���   64 ��� �हJ 
�H� 
�7�. ...(������)... G� 	��� :���-:��� �����D ��  0��� �� ;� �ह�� 	��
�� ���� 
�� *� '��� >��Q8� ���� ��  0��� ��  ���� ���� �� +�3��7� ह&. 0]� !C;"���(#E 
0�7 �ह ह&  � G�  �%� �� G�  �
��� �� ��O ��" �हJ �� -��. �� �6 ��)�6 
���Se ��  0��� �� ���� -�� ह&, Q��� 6&�6 �� ���Se ��  0��� �� ;� G�  �%� �� 
-�;��7��(�E� ����� �� +�3��7� ह& *� '���   64 ;� 	��
�� ���� �� +�3��7� 
ह&. 
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 �� '�'+ ���� : �-� ����� �हJ ��ह7� 7� ह� �0 :��� ���S ��6� 
 �6�� ����� 0�� 6�-� *� 0]� ���S ��  6�-D �� �<�...... 


������� : *� �0 ��!� 6� 6�-�. 

�� '�'+ ���� : ��!� �� :� ]4. ह� 6�- :���-:��� ���S ��6�  �6 
�4�, 
ह� ह� :��� :��� �����D ��  6�- P�- ���� ह5, :��� ���Se �� +���  ����� �� ���6 
ह&  � 4� ��8 �
E� ���� �� ��� � �4. 

�� ���� ���� : 7���� 0�7 �ह ह&  � ����� �� +GZ� ��� �fZE� !� �ह� 
ह&, �ह +�3�� ह& 6� �� �C��� ��  ��� �0 ����E 7� �Q6� �हC����� �]7� ह&. 
'��� �Q6� �� 
��7 ह�7� ह&, �ह !��� �]7� ह&. �Q6� ���� 7� �हC����� ��   64, 
*� 0��� 
� �C��� ��  H�� �� 	��
��  ��� 
�7� ह&, '��� 6�� �;� ��   64 15 6�H 
F��� �� 	��
��  ��� -�� ह&. 6� �� �&Z�, 7��-7�� 6�H ����E �� 
�� ���n(4���e 6�� �;� �� ह5. 8��� �� 
� 6�� �;� �� �� Q��n(4��� ह&, 
ह�� �� �5 
�C��� +7� ह( �, '� �� Q��n(4��� �� 29 6�H �� i�� 6�- ह5 *� G7�� 0]� ��c�� 
ह��� ��  ���# '� �� Q��n(4��� �� �0 6�-D �� �L��E  ���� ��   64 *­ 0��� �0 
���D ��   64 �� 15 6�H F�4  ��� ;� � ��Q8 7 �� �(�� �हJ �] ��7�. 
�� ���n(4���e 0हC7 0]�-0]� ह�7� ह5 *� B�� � ��Q8 7 �� �ह 
� 	��
��  ��� ह&, 
G���  �(�� � �]�� ��  ���# 6�- ह��-?� � ��7� ह5. ह��-?� � � ह�, G� 64 G�  �%� �� 
;� �6- �� ���- ���� ���� �� +�3��7� ह& ���� �C�3�6 ह�-�. 

�&Z�, 4� *� 0�7 �ह ह&  � G��� �&\�  �6�? +� !� �ह� ह5. G��� 
� ��� 
�� ����� ���-�, '���   64 +� ���� ����� :� !� �ह� ह5 ���6 G��� �� 6� �� ( 80-

� �� 
� 	��
�� ह&, 
� ��)6 G�Q��n()�� ��� ��7� ह5, '���   64 80-
� ��  
��7-E7 +� �� ��)� !�7� ह5. � ! +� G��� 0!6�� ���-� 7� \�� 80-
� �� ;� 0!6�� 
���-�? '���   64 +� \�� 	��
�� ���� ��6� ह5, G�  �%� �� ;� � ! Q������# 
!�-� 7� k��!� �9:� �ह�-�. G7�� �ह�� ह� �5 ���� 0�7 ���b7 ��7� ह( �, 
����!. 

�� -���� 3C�� ('<� 	!�)) : '��;�� 7 �ह�!��, 
����!. G�  �
��� 
 ��� ����7�	�b7 ��
�� 7� !6D �� !� -O �C : �C �
�4� 
&�� 0�� हe�� �� � 
� 
��!� �� g�R�� !��� ��, ��!� !��� ��6� >��= �� �� ��� �� +��� �� :�( , G6�\`� �� 
�� Z�� �� ��� �� ��L���(#E ;�-�!���,  ��"�� ����� 6�D �� 	 7�D ��  �:)C_� 
!��� �� >��Q8� 78� !6 ��  ��7�  ��� 	���-	��� �� 
��� ह�7C ��
�D �� 	��- 
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	���)� ��  H�E �� �हJ 
�]� 
�4-�- �� ���� �!� Q��-7 ���� ह5 P�7C +
 G� 
6��7�� �� >��Q8� �� �CT� H�! ��  ��8 �ह�� �] �ह� ह&  � 0हC7 ���� ����E 

�-��7� ��  �;�� ��  ���# �� 0�हC06 *� 
�06 ��  ���# +
 7� +e�!� ��  
���� ��6 0�! ;� 0&6�� ����� �हJ !�H ��4 ह5. '��� 
�-��7� �� ��� ��  ���# 
:���-:��� 	6�;� 
&�� �� 06, ��]�, �R F�4 �� ���, �ह�� 7�  � !� F�4 �� 
)��0 �� ��'� !��� ��(_� ��� �� H��!�� �� ���  ��� 
�7� ह&. G� 64 �ह�!��, 
�5 G� �!� ��  ����� ��  ���!� ���� ��ह7� ह( �  � B�� 6�-D �� 
�-�� ���� �� 
	���  ��� 
�4 7� � 0�हC06� *­ 
�06� 6�-D ��  �C 	;�� �� ���� 
� ��� . ��8 
ह� ��8 ����E  6Q� 
�  
6� �����7, �-� �����7 � d�� �����7 ��  �C��� ��   64 
�6- ह�7� ह& *�  �
�� �;� 78� 6�� �;� ��  �C��� ��   64 �6- ह�7� ह&,  
���  
���# ��� � ��
E� ��  ��� 
�-�� *� ��6�� 6�-D  ��� ����E  6Q� �� �� ��� 
-��0 ��  !�� 
�7� ह&. �ह�� 7�  �  �:6� �%¢ �� 
� ����E  6Q� �� ��� �ह7� ह&, 
'��� ;� 
0 �-6� �%E �� ���uE� �� � ��
E�  ��� 
�7� ह& 7� '� 6�-D �� ���, 
� 

�-�� �हJ ह�7� ह5, ����E  6Q� �� ���  !�� 
�7� ह&. G� 64 ह���� G� �!� ��  
����� ��  ���!� ह&  � ���� �C���D ��   64 4� ह� 	��� �� ����E  6Q� ;�  ��"�� 
+��-  ��� 
��� �� 
�4. 

�ह�!��, ���`�� ����7� 	�b7 !6D 4�� ��k� Q7��� ����7� 	�b7 !6D �� 
�C �
�h� �� ��O ��7� �ह�-� �ह �हJ, G�� Q��� �हJ  ��� -�� ह&. G� 64 �5 ������ 
���� 
� �� �ह�� ��ह( �-�  � G�� Q��� ���� �� ;� ��� ���. \�� ����7� 	�b7 !6D ��  
��8 ह�, ��
��̂7 ��k� Q7��� !6D ��  ;� G� >��Q8� �� 6�;  �6�-� �� �हJ, G�� ;� 
Q��� ���� �� ��� ���. ��77. �5 G�  �
��� �� ��8E� ��7� ह( �. 

SHRI HANSRAJ BHARDWAJ (Madhya Pradesh): Thank you, 
Madam. Madam, my senior colleague, Shri Pranab Mukherjee, has spoken on 
the merits of the Bill, and there is no reason for me to differ with what he has 
said. I maintain that this is a political whitewash. I consider this electoral 
reform, which they say is a beginning, as a whitewash, because they are not 
solving the problem of money power, as the earlier speaker had said. And I 
fully agree with you that there are areas in the country, where the people of 
weaker sections are not allowed to vote, and if they are allowed to vote, there 
is allurement. So, money does play its part. And this Bill only tries to touch 
that problem change that by giving copies of electoral rolls, identity chits 
which are issued to the voters and 
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couple of other things. But the bulk of the expenditure, which is incrred by 

political parties, is on other things, like vehicle, petrol and other arrangements 

that are made in connection with the elections. So, the Government has not 

applied its mind although, we refer to the Dinesh Goswami Committee. At 

that time, Shri Advani himself was a member of that Committee and he used 

to make loud voices that 'we will do this, we will do that.' From State funding, 

today it is corporate funding. You are now at the mercy of corporate world; 

you go and beg to them that they should give you the money. And how much 

money they would give you, only experience will tell you. They would give 

money only to the parties which are in power. Their practical attitude is, if 

you are not in power, then they would not pass by your house. They will 

avoid your house. Therefore, it is my practical expericne that this is not going 

to solve the problem of money power also. I leave 'muscle power' out, 

because criminalisation has set in so much that our image has gone down in 

the public mind. A politician's image is the worst today. Because there is no 

probity in public life today. So, the hon. Minister has not touched that aspect; 

I was also in that seat for ten years, I too used to write the same things. He has 

rewritten the same things which I wrote. 

One after the other, we form committees. Why do we form those 

committees? Are they really needed; if we are sincere enough to make public 

funding of the election, you can sit around and find money from public 

budget. Or, when you can impose some kind of a cess or a tax, you could 

impose that tax, so that the political leaders could get rid of the stigma of 

corruption. I am very sorry to say that nobody is sincere towards removing 

this stigma, and this is going to harm public life in a big way. 

The entry of big money and criminals in the Parliament will leave 

hardly any efficacy of this institution. This is my own assessment of the 

situation. The third thing is that we are not bothered about the corrupt 

practices followed during electoral process. Section 123(3) clearly says, "the 

appeal by a candidate or his agent or by any other person or his consent for 

his election agent, to vote or refrain from voting from any person on the 

ground of his religion, race, caste, community, language or religious symbols, 

is a corrupt 
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practice." Now, I am so much worried that the most senior leaders are 

making religious appeals. Where are they taking the country to? If we are to 

govern in the name of religion, go to a Math, become a Sanyasi and guide 

from there. 

We have brought them in the Parliament by these appeals. Who is a 

sanyasi? He who renounces the world, the worldly belongings. You are 

bringing sanyasis into the Parliament. It is perversion of Hinduism—I am 

telling you with full responsibility. Therefore, you must ponder over it. 

Today, we will discuss the Prime Minister at the funeral of a sadhu making 

political statements. Why? He has no merits by which he can govern this 

country. Therefore, he is resorting to religious appeals. �� !� �हJ 0��4�-�, '�� 

-ह �� 0��4�-�. When he knows that the court is seized of the matter! What 

kind of people are governing the country? It is a very sad state of affairs. Mr. 

Minister, you are a young man. You have a lot of stakes in it. Please go into 

the aspect, if a political party resorts to corrupt practice, what happens to that 

political party. Shri Sanjayji, your leader was disqualified from voting. You 

must remember that. It is no pleasure. If a person gets disqualified from 

voting, it is no pleasure. Therefore, consider the probity and much more this 

communal harmony ...(Interruptions)... 

�� ���� ��(�� (�ह����`) : 0�-6�!�)� G� !�) �� ��� !� ��7� ह5, ह���� 6�- 
�हJ? 

SHRI HANSRAJ BHARDWAJ: I do not think it is proper that any 
foreigner should vote in India. But if a leader of substance speaks certain 
things by which the court directs that he should be disqualified, it is very 
serious for that political party. Now, yesterday on a funeral, you were trying 
to earn votes. What for? These outfits— VHP, Bajrang Dal, Shiv Sena—all 
these outfits are fanning communalism. Why are you not dealing with it? 
Why is this Parliament not dealing with it? 

�� ���� ��(��: �ह  �%� 7� ��� 0
� +4-� �.  

SHRI HANSRAJ BHARDWAJ: ��� 0
� �हJ +4-�, �5 �� �F# �� �ह 
�ह� ह( �.I am supporting his law that, at least, ...(Interruptions)... 

�� �����8�" �	�� H�ह' ('<� 	!�)) :  �%���7� ह� -�� ह&. 
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�,. ���-,��' ���� : �हJ ह5. 

�� ह����� ���J�� : \�� 0�6 �ह� ह5 +� ...(������)... 

�� �����8�" �	�� H�ह' : �%���7� ह� -�� ह&. ...(������)... 

 �� ह����� ���J�� : �-� +���  ;�O ��.4�.��. �� �हJ ह�7� +� �ह�� �हJ 
+7� ...(������)... +���  ;�O �� �
ह �� +� + -4...(������)... +� 6�-D �� 
���� ह&, ��.4�.��. �� G7��, 0
��- !6 �� G7��. �5 �ह �ह �ह� ह( �  � +� ���� ह5 
...(������)... 

�� �����8�" �	�� H�ह' : +��� ���� ����E 0�� ह&, ह���� ���� ह& 
...(������)... ह�� ह� ह& ? 

THE DEPUTY CHAIRMAN: I think, we are discussing funding to the 

political parties. ...(Interruptions)... 

SHRI HANSRAJ BHARDWAJ: No Madam...(Interruptions)... 


������� : ह� �;� �(��  Z��� �हJ �� �ह� ह5. �-� �(�� G6�\���6  �?��E 
 Z��� ���-� 7� 0हC7 ह�-� ...(������)... 

�� ह����� ���J�� : �&Z�, +� �CT�� 0�7 �� 
4, '��� 0�7 �7 �� 
4. 


������� : +� '
� !�H �ह� 8� ...(������)... 

�� ह����� ���J�� : �C �4,I am submitting to you, Madam, 

...{interruptions)... 

�� ���� ��(�� : ;�� �
 
�, +��� 0�7 0]� �9:� 6-�  � ���� !�) �� 
 �!� )�D �� ��� !��� �� �R�� �हJ  �6�� �� ह4 6� �� \��  �!�)� 	
������ 0� 
��7� ह5 ? ...(������)... 

SHRI HANSRAJ BHARDWAJ: ह���� !�) �� ��O  �!�)� �हJ ह&, ह���� !�) 
�� !�)���� ह5 ...(������)...  �!�)� �हJ ह5, �C �4 ...(������)... 

Madam, this is my worry. Some of the educated people on the other 

side must appreciate it. ! am not worried about uneducated people. But I am 

telling the hon. Minister that it is time for you to apply your mind that when it 

comes to a turn, when younger generation  

*Expunged as ordered by the Chair. 
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will rule this country, they should not find such "on the other side. Therefore, 
I am saying so that is vital that we should use. ...{Interruptions)... 

SHRI B.P. SINGHAL: 'are the monopoly of that side. 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: I am only worried that. 

...(Interruptions)... Please ...(Interruptions)... Just one minute. 

...(Interruptions)... We have to finish it by 4 o'clock. Please, don't go beyond 

that. ...(Interruptions)... 

SHRI HANSRAJ BHARDWAJ: Madam, you have been so kind to me 

for the last 20 years. ...(Interruptions)... I want to say certain lighter things. 

...(Interruptions)... Ahluwaliaji, I am not yielding. ...(Interruptions)... 

SHRI S.S. AHLUWALIA (Jharkhand): I have a point of order... 

(Interruptions)... 

THE DEPUTY CHAIRMAN: What is your point of order. 

...(Interruptions)... 

SHRI S.S. AHLUWALIA: I just heard, he was saying 

...(Interruptions)... 

SHRI HANSRAJ BHARDWAJ: I am not saying. You listen. 
...(Interruptions)... I am not yielding. ...(Interruptions)... I am not yielding. 
...(Interruptions)... Please, listen. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: It is a point of order. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: He said, 'educated' and 'unedcuated'. Why 

has he said so? ...(Interruptions)... Which Constitution or which clause says 

that you need an educated Member for this House? Tell me that. 

...(Interruptions)... 

SHRI HANSRAJ BHARDWAJ: I will reply. ...(Interruptions)... Now, 

you sit down. ...(Interruptions)... 

SHRI S.S. AHLUWLIA: Bhardwajji, you may be epitome of Indian 

history, but tell me which Article says that only an educated person can be a 

Member of Parliament? ...(Interruptions)... 

*Expunged as ordered by the Chair. 
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������� : +�  �� 	 ,�� �� H]� ह5? ...(������)... +� ;� 0&I 
�G��. 
...(������)... �ह6�� 6�� 
�C , 0&I 
�G��. ...(������)... 

�� 2�.2�. %ह'���'�� " : �ह�!��, �ह ���fZE ��  ���6� 
�4. ...(������)... 

THE DEPUTY CHAIRMAN: It is for me ...{Interruptions)... I will see 
the record. ...{Interruptions) 

�� 2�. 2�. %ह'���'�� " : +���  ����� +���  �!Q�� �� ���� �ह� 
� �ह� 
ह&. ...(������)... 

SHRI NILOTPAL BASU (West Bengal): Madam, how can he raise a 

point of order? 

THE DEPUTY CHAIRMAN: Let me look at the record because so 
many people are speaking ...(Interruptions). We can raise a point of order 

...{Interruptions). Ahluwaliaji, please ...(������)... 0& I4. We have to finish 

this debate by 4 o'clock. �ह6�� 6�� 
�C , 0& I4....(������)... +� ;� 0& I4. 
�̂���, +� 0&I 
�G��. ...(������)... +� 0& I4. 

�� ���� ���: +� 
�E ��  ��� �� ��
�� 7 ��7� ह5. ...(������) 

SHRI S.S. AHLUWALIA: I am not saying that you are uncultured. 

THE DEPUTY CHAIRMAN: I will remove everything. 

...(Interruptions)... Please Jibon Royji. ;�� �
 
�, +��� �&�� ;� ��G� H�� ह� 
-��. ...(������)... �ह6�� 6�� 
�C , 0&I 
�G��. �ह6�� 6�� 
�C , +� 0& I4. 
...(������)...The debate was going on in a very positive way. Pleae don't 

derail it. Let the matter be discussed in the right spirit. 

SHRI HANSRAJ BHARDWAJ: Madam, this interference 
...(Interruptions). 

THE DEPUTY CHAIRMAN: What is your point? 

SHRI BALBIR K. PUNJ (Uttar Pradesh): Madam, everyone is a hon. 

Member of the House irrespective of the caste, creed or the educational 

qualification, and irrespective of this financial status. So, nobody has a right 

to cast aspersions on anyone's educational qualification. 
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SHRI HANSRAJ BHARDWAJ: Nobody is casting. 

THE DEPUTY CHAIRMAN: I will look at the record.. 

SHRI HANSRAJ BHARDWAJ: Madam, I wanted to finish. 
...(������)... 


������� : ��G�  �हJ ह&. ...(������)...  

�� '�'+ ���� : ���� 0�7 7� �C�  6� 
4. ...(������)... 


������� : +��� 7� �;� 0�7 �C�7� ह5, +� 7�  0�� �(:�  0�6 !�7� ह5.  

�� '�'+ ����: �&Z�, ������ ����! �ह6�� 6�� 
� ��� �� +7� �हJ ह&. C  

4�!� +4, B�� 6-7� ह& ��O T��]� 6� ����  + -4. ��� �� G��� �C�ह 
HC
6�7� �ह7� ह&. �ह ...(������)... ���� H��� +7� ह5. �C�� ह�7� ह& �C��, ���� 
�C : � �C :  �6�� ...(������)... �C 6� �� 70 0�6� 
�7� ह&, Z�
� �� 70 0�6� 

�7� ह&, 
0 6f 4�Z YZE� H��0 ह�7� ह&. ...(������)... +� 0& I4. ...(������)... 

�� ह����� ���J��: �&Z�, �5 G� ह�'� �� ...(������)... �&Z�, �5 
�ह6�� 6�� 
� �� �0 ��  � �� +!�� G� ह�'� �� ��C �7� ह( �, \�D � �-� ��O 
 Z?& \� ����  4� ���S �� !(��� ���S �� 
�4 7� !� –���  !� '��� )�E +7� ह&, 
6� �� �� G7��  � �� ह5  � G��� �हJ 
��� �� ��O )�E �हJ +7�. G� 64 �5 G��� 
 � �� ���7� ह( �. 
� G7�� 
_!� ���S 0!6 6� ...(������)... � +4 7� '���  
...(������)... 

�� 2�º 2�º %ह'���'��" : �&Z�, ���� ���  6�� -�� ह&.  


�������: ह��, 0� 64.  

�� 2�º2�º %ह'���'��" : G�हD�� 
� 0�7 �ह� ह&, �� �;� ���� +��� �� 7�? 
T��� �� !�H�...(������)...  Z?& \� �हJ  ��� +���, �5�� +���  ��8 �!Q�    �ह7� 
हC4 +��� �!Q�7� :�] �� G
� �6�� ,f� �हJ  ��� ह&. ...(������)... 

�� '�'+ ����:  Z?& \� �हJ  ��� ह&.  

�� 2�º2�º %ह'���'��" : 6�6( 
�, +� �C� � ह4.  

�� ह����� ���J�� :�6� :� ]4,  Z?& \� ��� !� 
4. ...(������)... 
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�� 2�º2�º %ह'���'��" : �0  Z?& \� ��  0��� �� �-� Z�?� �)� �(:�� ह& 
�� 
���� ह&, 0� 64 ��!� 
� �4-� ह& �� 0�ह�?  

�� ह����� ���J��: 0�ह� 0�7 �� 6�-�.  

�� 2� 2� %ह'���'��" : �हJ-�हJ, ��!� �� 6� �� 0�ह� �� 6�, 07�G�� 
�ह��? ...(������)... �5�� ���d�� \�D :�]�, G��� ;� G 7ह�� ��!� �C��� ह& �� 0�ह�?  

�� ह����� ��J��: �5 0�ह� 0�7 �� 6(�-�. ...(������)... 

�� 2�º2�º %ह'���'�� " : �ह� 7� �C�� !(�. ...(������)... 07� !�, ��!� 
�C��� ह& �� 0�ह� �C��� ह&. ...(������)... �ह�� �C��� 7� �ह�� �C�� !�7� ह( �. ...(������)... 
���d�� �� \�� �� �ह� ह5, �ह 07� !�7� ह( �. ...(������)... )�E  ���� +�� �� ह4, �C_6( 
;� ���� ��  ���� Z(0 ���� �� ह4, �ह ��!� ;� 07� ��7� ह( � *� 0�ह� ;� 07� 
��7� ह( �. �ह T�7� �CT�� ह&. 0� 64, 0ह� ���� ह& 7� �� 
4.  


������� : b6�
. ;�� �
 
�, +� ���� ;�%# � �4 *� 0&I 
�G��. 
...(������)... �ह6�� 6�� 
�C , b6�
  �� Z�'�. ...(������)... 

�� 2�º 2�º %ह'���'�� " : 7C� �C� �ह�, 0&I� �ह�. ...(������)... 

�� �+' /8� ��)� (���$>��): +��� �ह�  � +��� )�E +�� �� ह4 
...(������)... 

�� ह����� ���J��: �ह6� ह���� )�'P�-  j-�Z �ह6�7� 8�, �0 �� '
� 
�6� -4, �5 \�� �F� . ...(������)... 

�� 2�º 2�º %ह'���'��: G�हD�� ���6  ���, �5 ���6 �� 
��0 !� �ह� ह( �. 
�� �C��� ��ह7� ह5 7� �C� 6�. ��!� 0ह� ���� ह& 7� ��!� �� 6�, 0�ह� ���� ह& 7� 
0�ह� �� 6�. �5 7&��� ह( �.  

�� ह����� ��J�� : +�  �CT� �हJ 0�6�� !� �ह�.  

�� 2� 2� %ह'���'��" : 0�6� 
� �C��� ह&. ...(������)... 

SHRI ARUN JAITLEY: Madam, may I request the hon. Members 
that there will be lot of opportunities to discuss our 
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respective issues. This is one Bill on which both the principal parties are 

predominantly in agreement. I think, we can go ahead with the Bill. 

SHRI HANSRAJ BHARDWAJ: Madam, I had stated that I fully 

support whatever Mr. Minister has brought, but there is lot more to do, if you 

are sincere, otherwise there is no use passing acrimonies. I am only 

submitting that one limb is funding, the other limb is criminals entering 

Parliament, and, the third is, communalists entering Parliament. This is where 

the shoe pinches them. That is my difficulty, and, that is why they have to use 

Mr. Ahluwalia against me. You come out, whether you are sincere to finish 

communalism from politics, and, ...(Interruptions) 

SHRI B.P. SINGHAL: And, what is 'communalism'? Madam, let him 

define it. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I am not having a discussion. 

...(Interruptions) 0& I4, 
��� ��� 
�. Mr. Nilotpal Basu, can you tell your 

Members to restrain and unnecessarily not get up? ;�� �
 
�,  +� 0& I4. 
P�ह6 
�, +� ;� 0& I4. b6�
, 0&I 
�G4 . 

SHRI HANSRAJ BHARDWAJ: Madam, I only insisted on the 
Minister to consider it. I am not casting aspersions on any ...(Interruptions). 

THE DEPUTY CHAIRMAN: ���� 
�, you ask him to sit down. 

SHRI HANSRAJ BHARDWAJ: And he is taking unnecessary 

...(Interruptions). 

THE DEPUTY CHAIRMAN: I request the Minister for Parliamentary 

Affairs to restrain the Members. If you want to finish the debate at 4'o clock, 

and, at 4'o clock have the other debate, it's fine; otherwise, I will close the 

debate, or, I will close the other one, because there is no time. I cannot extend 

it. 

SHRI HANSRAJ BHARDWAJ: Madam', I will conclude it. 


������� : ;�� �
 
�, +� 0& I4. +��� ���S �� 7� �&�� ;� ��G� H�� ह� 
-�� ह&, G� 64 +� �̂��� 7)��? � H4. 
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SHRI HANSRAJ BHARDWAJ: Madam, If you say, I can sit down. 

But it is my duty that ...(Interruptions)... Wherever you will go, that party will 

be finished and it is your turn, now, BJP fellows, you listen to me. He will 

destroy your party and come over to us next year, you will see. What I am 

submitting to this House that if you are sincere, if you want to go on like this, 

it is very well. This is one of the electoral offence and the hon. Law Minister 

has brought so many items of reforms within a quick succession. Our senior 

leader has spoken about it and I reinforce what he has said that yes, there is a 

beginning. Bu,t, don't you consider the tragedy occurring in one part or the 

other on this communal aspect of politics, and, if this House is not sincere, I 

have no desire to waste my lung power and fight with Mr. Ahluwalia or Mr. 

Singhal or anybody else. They belong to certain ideology, which we don't 

share. Madam, whenever you will give us time— it is so kind of you that you 

give us some time—we will certainly draw. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: You may speak on the second Bill. You 

can ask your leader to allow you to speak. 

SHRI HANSRAJ BHARDWAJ: I am concluding, Madam. I am only 
saying that this country must take cognisance of what is the communal aspect 
of the pollution of the polity of this country, and, it is appropriate that we all 
resolve to finish it once and for all. Thank you. 


�������:�� ��
�� ��
� P�ह ´66�´ , �X�� �� 0� 64. �;� G�� 0हC7 
_!� 
H�� ���� ह&, *� ���� 
� �� 
��0 ;� +�� ह&.  

�� ����� ���� H�ह ´''�´: '��;�� 7 �ह�!��, 
����!. ������  � 
 ���� 

� 
� G6�\���6  �?�L�E  06 �ह�� �!� �� 6�4 ह5, ह� '��� �(�� 7R� �� ��8E� 
��7� ह& \�D � �ह �C��� �� �� ������� ���b7 ���� ��  !)� �� 4� 0हC7 ह� '���-� 
*� �ह� ��� ��  6�� -�� �!� ह&.  

�ह�!��, 
� �C��� �� 	 ,�� 8�, '� �(�� 	 ,�� �� !�) ��  
� �(�
�� 7 8�, 
'��� ��EQ� 8� . �C��� 6]�� ��   64 �&�� �� +�3��7� ह�7� 8�,  
���   64 
�(�
�� 7 ��!� !�7� 8� *� �C���  ��  0�! 7�ह 7�ह ��  H�6 ह�7� 8�. G� 64 G�  !)� 
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�� 
� ������  � 
 ���� 
� �ह  06 6�4 ह5, G���   64 '���  
7�� ;� 	)��� �� 

�4 �� ह&. G���  � 7 �= G�हD�� G��� ��
�& 7� !6D �� 20,000/- F�4 �� � 
� 
��!� !��� ��6� 6�-D �� �(�� �(�� G��� –�&\� ��  ���E �� )� �6 ���� �� 
� 
	��
��  ��� ह&, G��� ;� �(��  �Q�� �� ���!�)7� 6��� �� ��?� ह! 7� �!!  �6�-�, 
�ह��7�  �6�-�. G���  �6���, �&Z� , +
 +
�!� ��  55 �%E ह� �(�� �� �C��  ह5, 
6� �� 
� �C��� �C
�� �� 	 ,�� ह& �ह 	 ,�� 4�  ���7� F� �� �6 �ह� ह&. +
�!� 
��  55 ��6 ��  0�! ;� ह� �(�� !�) ��  �P-- ��,  ���X �C��� �� -����� �हJ �� �� �ह� 
ह&. �ह�!�� , �हJ � �हJ �C��� �� �(�� 	 ,�� �� !�% ह& *� '� !�% �� ���b7 ���� 
��   64 +
 �(�� �C��� �C
�� �� 4� �C37 	 ,�� ������ �� 
F�7 ह&, 4� 
��� 	ह5 �� 6f 0���� �� 
F�7 ह&.  

�ह�!��, +
 ��  �C��� �� �C��� 6]�� ��6� 'L��!���D �� ��c�� 0�7� 
� �ह� 
ह& *� '���  �!E 6� 'L��!���D �� ��c�� 6-�7�� 0�7� 
� �ह� ह&. G� 7¯� �� 
Q����� ���� �� ��O  ह� ���ह� �हJ ह��� �� ह4  � G��� �� � 
�7�  �!E6�� 
'L��!���, ��
�& 7� �����D ��  'L��!���D ��  Z�� �& Z�Z�� ��  F� �� H]� ह�7� ह&. 
'��� �C��� ��   64 
� �C �
�4�  �67� ह&, '� �C �
�h� �� '���- ��
�� 7� ���S 
��  
� 'L��!��� ह�7� ह&, �� ��7� ह5. G� 64 +
 G� 0�7 �� +�3��7� ह&  � �C��� 
�� 
� �f� –�� ���  �!E6�� 'L��!��� ह&, '��� ��c�� घ��O 
�4 *�  �!E6�� 
'L��!���D �� ;� 
� �� ��� 'L��!��� ह&, �� �C��� �&!�� �� �ह 
�4�, G���   64 ��O 
>���� �!� 'I��� �� 
F�7 ह&. �5 ��T7� ह( �  � ह���� ������  � 
 ���� 
� �X� 
ह&, ह� ��ह�-�  � �� G� 0��� �� ��� – ���� ����  >���� �C
�� ��  06 6�4�.  

�ह�!��, �C��� ��  !R��� 
0 ��
�� 7� ������� �C��� 6]7� ह& 7� ��k�D �� 
�O ��
�� 7� !6, �<�
��� !6 ह�7� ह&. �0 ��k�D �� 
� �<�
��� !6 ह�7� ह5, �� 
�C��� ��  H6�]� ��  ��8-��8 ��?�� �� ��6 ;� �!� ��7� ह5 *� �(�� G6�\)� 
�)���� '���  �� `�6 �� ह�7� ह&. +� 7R� �� !�H� 
�4 7� ह� �C��� ��  �ह6� ��k� �� 

� �<�
��� !6 ह�7� ह& , �ह 4��C37 500 �� 6��� 400 `���?­ ��7� ह& *� �(�� 
G6�\)�  �Q�� �� G6�\)� �)���� �� ���� influence �� ����  �C��� 	 ,�� �� 
	;� �7 ���� �� 	��� ��7� ह&. +
 '���  �
_� \�� ह� �ह� ह&? +
 '��� 
 �
_� �ह ह� �ह� ह&  � ह���� 6��7�� �� 
� �C��� 	 ,�� ह&, '� �� 	3� �A� 6- 
-�� ह&. 

289 



RAJYA SABHA [4 August, 2003] 

�ह�!��, ह���� !�) �� 
�7� �� *� ह���� !�) ��  ���-��� �� 6��7�� ह& 
6� �� +
 �C��� ��  ���X7� �� 
0 	3� �A� 6-7� ह&, �C��� �� �)���� �� 
� 
�!� 
���� ह5, '�� �� Z\� �� 
0 	3� ��ह� 6-7� ह& 7� 
� �7!�7� ह5, '��� ;� 

���-
��� '!����7� �&!� ह� 
�7� ह&. �-� �ह 	 ,�� �67� �ह� 7� G��� ह���� �C��� 
 �A� 	 ,�� ;� 	;� �7 ह� ��7� ह&. G� 64 +
 G� 0�7 �� +�3��7� ह&  � �(�� 
�C��� 	 ,�� �� ���� �� �H7� हC4  ���X *� rigging-free �C��� ��   64 4��C37 
�C���  �?fL�E  06 6��� 
�4. G�हJ )g!D ��  ��8 �5  ?� �� G�  06 ��   64 ������ 
 � 
 ���� 
� �� 
����! !�7� हC4 ���� 0�7 ���b7 ��7� ह( �. 
����!. 

�� %�� 	��� ���� (T��H�Z) : ������ '��;�� 7 �ह�!��, �5 +��� 
0हC7 +;��� ह( �  � +��� �CT� G�  06 �� 0�6�� �� �R��  !�� ह&. �����  ��� 
 ��"�� *� *� ��� ��0u  � 
��� (��)�
�)  �
���, 2003 
� �ह�� 6��� -�� ह&, 
�ह 4� 	)����� �!� ह& *� �5 G��� Q��-7 ��7� ह( �. 	
�7�� �� �C��� �u 7 �� 
 
7�� � �� 0���� 
�4, '7�� ह� G���  �
_� �9:� ह�7� ह&. 4� 6�0� ��� �� 
+
�!� ��  0�! ह���� 
� ��C;� �ह� ह&, '� ��  +
�� �� �C���� 	 ,�� �� �
0(7 
*� � �� 0���� �� 	���  ��� 
�7� �ह� ह& 6� ��  �:6� �C : �%¢ �� 
� �Q8 7 0�� 
ह&, �ह  ��3�7 7R� �� 6��7�� �� >��Q8� ��   64 H7���� ���� 7 ह&. 

�ह�!��, +
�!� ��  0�! ह���� �(�E
D �� G� 6��7�� �� ��Q8� �� �
0(7� 
 !6��� ��   64 >��=-7 7R� �� ��?� ��-!��  !�� ह& 6� �� +
  
� ±�- �� �C��� 
�u 7 H�S6� ह�7� 
� �ह� ह& *� '��� ��� 6�-D �� ��EQ� ह�7� 
� �ह� ह&, '���  
 64 ह�� ���S �� i�� 'I��  ���� ���� �� ह4. +
 ह� ���;� �� 7�? 0�7� 
� 
�ह� ह5. G��� ���#  �?E  ��
�� 7� !6 ह� �हJ ह&, G���   64 
�7� ;� �� !�%� �हJ 
ह&. 

+
 ��O -��0 'L��!��� �-� �C��� 6]7� ह& 7� 
�7� �ह7� ह& 78� ह���� 
-��� �� 4� �ह��7 ह&  � -"T�6� ���-�� ��6� \�� �C��� 
�7 ��7� ह&." G� 64 +
 
�4  ��� ��  ���� ���� �� 
��7 ह&. +
 ���� ��
�� 7� !6D �� �;� 6��7�� �� 
>��Q8� �� +Q8� �H�� ��6� 6�-D �� G� �� �ह  ���� ���� �� ह4  � �& �� ��6� 

� *� �& �� ��6 �f�� � ��� �f�� �� ह� ���b7 �� ��7� ह5. ;��7�� 
�7� ���S 
�� G�  �
��� ��  +�� ��  �ह6� ;� +
��� �ह��-  � 
 �� ��
�� )C� �� ह&  
��� 
'V�3� ��
�� 7 �� ���!�)7� 6��� 8�. �ह ��
�� �?67��(�E� �6 �ह� ह& *� G� 
�� ���� 6�-D �� Q��-7  ��� ह�. G��� ह� ���� X# 
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;� ����7� ह5 *� ���-��� �� ह� G��� ���X� ;� ��7� ह5. G�� 7�ह �� �;� 
��
�� 7� !6D �� ���� �� i�� 7� ��-I����� �C��� ;� ����� �� ह4. ;��7�� 

�7� ���S 	���� !� �%¢ ��  �� �7�� �� �!Q�7� � ;��� �6� �� �����7 �� 
6��� �� �� 7� �C��� ���7� ह&. G�  !)� �� �ह ��)�
�  �
��� 4� ,�� 7���� �!� 
ह&. ������  � 
 ���� 
� �� I�� ह� �ह� ह&  �  �
��� 7�  �?E  4� )C�+7 ह&. 
&��-

&�� +� ��� 0�7� 
�4-� �&��- �&�� �C
�� ह�7� 
�4�-�. G��� �� ��O ;� G� 0�7 �� 
G���� �हJ �� ��7� ह&  � �C��� ��  7R�-7���D �� 0हC7 �� H� ���� ह5. �ह ;� 4� 
HC6� ��� ह&, �हQ� ह&  � �C��� �� H�E �� 
� ����  �
" �7 ह& '��� �हJ k��!� H�E 
ह�7� ह&. �C : B�� ��
� ह5  
� �� ���(� 0����  ����# �हJ  ��� 
� ��7� ह&. G���  
 64 Q�Q8 ��7���# 0���� �� +�3��7� ह&. G���   64 ���S �� i�� 'I�� ह� �;� 
��  ���� ���� �]�-�. +
 �C��� 	��� �� �C��� H�E ���!� ���(� ��  ��!� ह�. �-� 
�;� ��
�� 7� ������� G���   64 7&��� ह� 
�4�,  �3�� ��6� 7�  ��3�7 �� �� ह� 
���� 'L��!��� �� ���� �� � 
� H�E �हJ ���� !�-�. '�� 7�ह �� +
 �� 6 �
� 
�����E  *� G6�\`� �� �� Z�� �� 
� ��� �� 	��
�� ह& �ह  �7�� >���ह� �� 
ह�-� G� �� ;� ह��  ���� ���� �� +�3��7� ह&. G6�\`� �� �� Z�� k��!�7�  �
� 
ह�8D �� ह& *� �����E  �� +���-�� ह7�  �� 7�ह �� ���-� ह�-� G��� ;� ह�� 
!�H�� ह&. � ! �� 06 Y����� �� G6�\`� �� �� Z�� �� ��O �&�6 +���-�� ह7� �� 
'_6�घ� ��7� ह& 7� '��� \�� ह�-� G� �� ;� ह��  ���� ���� ह&. G� 64 
�f ��P�- �R� ���-� *� \�� !�Z ह�-� G� �0 0�7D �� ;� ह�� ���� !��� �� ह4. �;� 
;� 
�	 7 � 
�� ���(� �� 0हC7 �� B�� 
���4� ह5  
��� ��6� �हJ ह�7� ���(� 0���� 
��  ��8 '��  �� 7�ह �� 6�-( ����� 
�4 G� �� ;� ह��  ���� ���� �]�-� 7;� G� 
 �
��� �� �ह�-�ह� 6�;  �6 ��4-�. 

������ '��;�� 7 �ह�!��, G�  �
��� �� ह� ��8E� ���� ��ह7� ह5. ह���� 
������ �!Q� 6�6( 
� �� �;� �ह�  � ��.��.4. ��  ����� �� ह� �ह�� ��k� �;� �� 
+4 ह5. G��� G��� �(�� 
������ ह& \�D � 1990 �� ;��7�� 
�7� ���S ��  ��8E� �� 
ह� ��  0ह�� �� �Cc� ���� 0�� 8� G� 64 '�ह� G��� �9:� 
������ ह&. G�ह� )g!D ��  
��8 �5 ���� 0�7 ���b7 ��7� ह( �. 

�� '�'+ ���� ( 0ह��) : 70 +���  ��7�  -��7�� ����   !_6� �� ����� �� 
ह��� ह5Z h��  ��� 8�. ...(������)... 
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�� %�� 	��� ���� : 6� �� ह��� +��� �Cc� ���� 0���� 8�. +��� ��! 
ह�-�. 

�� '�'+ ���� : 0��4 8� 7� +� HC! \�D �हJ 0� 
�7�. 


������� : �ह  0ह�� �� �� 6 �\� +� 0�ह� � �4. ...(������)... 

�� %�� 	��� ���� : ����4� �� �
ह �� +� �Cc� ���� 0�� 8�. ...(������)... 

�� '�'+ ����: �0 0���� ��7� ह5 7� +� 0� 
�G4 �. ...(������)... 


������� : �ह  0ह�� �� ��6 �\� �ह�� �हJ � �4. 

�� '�'+ ���� :  0ह�� �� ��6 �\� 7� !�) �� ��6 �\� ह&. 

SHRI DRUPAD BORGOHAIN (Assam): Madam, I thank you for 

giving me time to speak on this Bill. The Bill has been brought after a good 

deal of discussion on the electoral reforms and the conduction of free and fair 

elections. The Bill has been brought to amend certain sections of the 

Representation of the Peoples Act, 1951, and the related sections of the 

Companies Act, 1956 and the Income-tax Act, 1961, for achieving these 

purposes. 

The first amendment to the Representation of the Peoples Act, 1951, is 

meant for inserting two new sections, 29B and 29C. The new Section 29B, is 

inserted for enabling the political parties to accept voluntary contributions 

from any person or company, other than a Government company, provided 

the contributions are not made from a foreign sources. All political parties, as 

voluntary organisations, accept donations or contributions from persons or 

companies for running their business in the country as well as for keeping the 

promises made to the people. Now, it is going to be legalised in clear terms. 

Secondly, the new Section, 29C, wants to raise the excess limit of 

contribution from Rs. 10,000/- to Rs. 20,000/- for preparation of a report 

furnishing a return of their income by the political parties for submission 

before the Election Commission, under Section 139 of the Income-tax Act, 

1961, before the due date. If such a report is not submitted to the Election 

Commission before the due date, such political party shall not be entitled to 

any tax relief under the Income Tax Act, 1961. 
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These clauses are to be inserted in the Act for bringing about 

transparency of contributions. Now it is known to one and all that money 

power and muscle power are the two greatest evils in holding free and fair 

elections in our country. As time passes, the danger to our democracy from 

these two monsters becomes bigger and bigger. Hence, there is a need for 

bringing transparency, as regards the contributions by corporate sections to 

the political parties. Then, they cannot receive money by dubious means. 

In any democracy, political parties are, nowadays, highly essential for 

its proper functioning. As the political parties are voluntary organisations, 

they need money. So, the money collected by dubious means may do more 

harm than good to the society. So, it is quite against the smooth functioning 

of a democracy. 

These amendments have been brought after having the suggestions of 
the Indrajit Gupta Committee on electoral reforms, and after their 
consideration by the Department-Related Parliamentary Standing Committee 
on Home Affairs. 

But the Indrajit Gupta Committee has also recommended for State-
funding in the election process. Money is a big hindrance in implementing 
this recommendation, as the hon. Minister has stated. But, this is highly 
essential for conducting elections in a fair manner. So, every one of us should 
look into the matter more seriously for collecting the necessary revenue for 
this purpose. 

Though I have reservations about not bringing in an amendment to 

accommodate this recommendation of the Indrajit Gupta Committee, yet, I 

support the present amendments to the Representation of the People Act, and 

also the other amendments to the relevant laws of the Companies Act, 1956 

and Income-tax Act, 1961. Thank you. 

THE DEPUTY CHAIRMAN: Now, there are ten minutes left; even 

less than ten minutes, because I have to leave some time for the Ministry's 

reply. I have got the names of three Members, Shri Premachandran, Shri 

H.K. Javare Gowda and Shri Shankar Roy Chowdhury. Now, you please 

divide your time. First, I call Mr. Chowdhury; then, Mr. Premachandran, and, 

then, Mr. Gowda. Mr. Chowdhury, please take only five minutes. 
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SHRI SHANKAR ROY CHOWDHURY (West Bengal): I thank you, 
Madam, for promoting me! 

Madam, I welcome the Bill. Though I do say it is a cosmetic gesture, 

nevertheless, it is a beginning. The only specific comment that I have to make 

on this Bill is regarding clause 4, which seeks to put in Explanation 1, which 

says that "the expenditure incurred by leaders of a political party on account 

of travel by air.... shall not be deemed to be the expenditure in connection with 

the election incurred..." In saying so, my hesitation, my concern, is based on 

the long record that we have on the misuse of Services aircraft by Members of 

the Government in power at that time, for which the bills have been 

outstanding and the political parties concerned have never paid them. So, this 

is a loophole. I don't know whether it is possible to plug it. I think this Bill is a 

step forward. It is cosmetic in the sense that it is based on a wrong premise, 

though it has been studied by the Standing Committee of the Parliament also, 

that the elections are funded by white money. That is not so. Elections are 

basically funded by black money. I don't think that any legitimate concern, 

any multinational concern, will be unwise enough to support a political party 

by giving an official contribution by cheque, knowing the post-electoral 

dynamics in this country. So, unless there is some method generated for 

stopping black money from coming into the political system, though this is a 

good gesture, I don't think it will work. We have been talking about 

multinationals attempting to influence the political process. That is true. But it 

is only up to a very small point. The political process is being influenced not 

by multinationals, but by the local business mafias, builders, real estate agents 

and such other people who fund elections at grassroots level. Today, I was 

listening to the discussion by distinguished parliamentarians who had given 

their views on the matter. But, throughout the debate, I was thinking that, 

perhaps, when they were speaking, they were conscious about the fact that 

when you point a finger at somebody, four fingers are pointed back at you. I 

think it applies to all parties across the board.,Basically, I think, even if the 

Government takes a stance on State funding in kind, that will only minimise 

the distortions in the political process. But State funding of elections is a must 

and the Government will have to take a stance on it. We had a debate this 

morning about the disclosure of previous 
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cases, assets, etc. There was a great debate about it among the political class 
which led to the further disenchantment of the general society with the 
political class. This must also be brought in. The third is the Anti-defection 
Bill. Unless these three pillars are brought in, this Bill, which is a good 
beginning and I compliment the Minister for bringing forth this Bill, it will 
really be of no significances. Thank you. 

SHRI N.K. PREMACHANDRAN (Kerala): Thank you, Madam, for 
giving me this opportunity to participate in this debate. We are proud of the 
fact that India is the biggest democracy in the world. For the last 53 years, we 
are able to survive and maintain the parliamentary system of democracy and 
governance in our country. It is really an achievement. I remember that, 
during the Eleventh Lok Sabha, three Governments had come to power and 
the transfer of power from one Government to the other, that is, from 
Vajpayeeji to Deve Gowdaji and from Deve Gowdaji to Gujralji, was done in 
a democratic and peaceful manner. That shows the strength of the Indian 
democracy. At the same time, I would like to say that this country, the 
electoral process and the democratic political system in our country, is facing 
some grave challenges and those challenges have to be addressed in time; 
otherwise, the democratic system will be in peril or danger. There is no doubt 
about it. Bhardwajji has explained a point in this House, as far as the defect in 
the electoral process in India is concerned— muscle power, money power and 
communalisation of Indian politics. That issue also has to be addressed. 
Otherwise, the safety and security of this country will be in danger. There is 
no doubt about it. 

I remember the statement of Shri T.N. Seshan, the former Chief 

Election Commissioner. He said, "Corruption begins at the time of the filing 

of nominations". Many recommendations are there before the Government. 

Many committees had gone into this subject and made recommendations. The 

Indrajit Gupta Committee had recommended that the State-funding of 

elections was the need of the hour. But we have not done it. The explanation 

that has been given by the hon. Minister is that it is because of the financial 

constraints being faced by the States and the Centre. But I feel that by 

bringing forward this Bill, we are attempting to legalise the corporate-funding 

of the whole electoral process. If we pass this Bill, we will be legalising 

corruption in an indirect 
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way. I accept that the hon. Minister is very able and dynamic. But he has 

come before the House with a piecemeal legislation, so far as the electoral 

process is concerned. My suggestion to the Government is that it should bring 

forward a comprehensive legislation in respect of the whole electoral process 

so that we can have a full-fledged discussion and so that we can have a better 

electoral process in the country. (Time-bell) Madam, I have only two or three 

points. 

THE DEPUTY CHAIRMAN: But you do not have two or three 

minutes. 

SHRI N.K. PREMACHANDRAN: Madam, I will finish within two or 
three minutes. Now, I have already said that corporate-funding is being 
legalised by bringing forward this Bill. I fully oppose it. But I support all the 
other provisions of the Bill. Now, it is a fact that in our country the corporate 
houses and the rich people do influence the electoral process by financing the 
candidates and the political parties. But by bringing forward this Bill, we are 
legalising it. For what purposes do they finance the electoral process? They 
influence the candidates to achieve their goals. And what are their goals? The 
goal of corporate houses, which donate crores and crores of rupees, is to meet 
their own ends, not the ends of the country or of the common people of the 
country. So, by this legislation, we are accepting corporate funding; the only 
thing is that as per Section 29C, it will have to be accounted and monitored. 
That is fine. But it means we are legalising corruption. So, my submissions is 
that by enacting such a law, we are indirectly supporting and encouraging 
corruption in the electoral process. 

Now, I would like to point out one discrepancy, so far as Sections 29B 

and 29C are concerned. Government companies are debarred from making 

donations to the political parties, and the political parties are also banned 

from accepting such donations. It is specifically stated in Section 29B. But I 

would like to draw the attention of the hon. Minister to Section 29C(1)(b). It 

says, "The contribution in excess of twenty thousand rupees received by such 

political party from companies other than Government companies in that 

financial year". That means, contributions in access of Rs. 20,000 can be 

received 
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by political parties from companies other than Government companies. That 

means, companies other than Government companies can make donations, or, 

contributions, to political parties. I have a little bit of a doubt here, and I want 

a clarification from the hon. Minister, because the Government companies are 

totally banned from making donations to the political parties. In Section 

29C(1)(b), again it is stated that the treasurer of a political party, in respect of 

donations from companies other than Government companies, need not 

submit accounts or audit reports to the Election Commission. The inference is 

that the Government companies can also make donations. I am only seeking a 

clarification in respect of this point. 

I would like to conclude by saying that I support all other provisions. 

There is one more clarification and this is regarding Section 39A. It says, 

"Notwithstanding anything contained in any other law for the time being in 

force, the Election Commission shall, on the basis of the past performance of 

a recognised political party...". It is very vague. Who will determine the past 

performance of a political party? 

It is very vague; it is ambiguous. It can be interpreted in any way. How 
will the past political performance be determined? What is the criterion? All 
these things have to be clarified by the hon. Minister. With these words, I 
conclude. 

THE DEPUTY CHAIRMAN: Shri H.K. Javare Gowda. Please be brief 
because the Minister has to reply. 

SHRI H.K. JAVARE GOWDA (Karnataka): Madam, clause 29(b) and 

(c) give authority to the recognised parties to accept contributions from 

individuals and companies. But, I would like to draw the attention of the hon. 

Minister that if the contribution by an individual is within Rs. 20,000 and 

from the company is within Rs. 20,000, then, as per this provision, the 

treasurer need not report the matter to the income-tax or any other authorities. 

I would like to draw the attention of the hon. Minister to this. In America, the 

Senators, while contesting elections, force in the name of parties and sell each 

plate of meal or drink for Rs. 10,000 or Rs. 5,000. In a party, a Senator sells 

500 such tickets. He collects so much of amount which is within Rs. 20,000. 

That will not attract this provision. Like that, he can accumulate 
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Rs, 5 lakh, Rs. 10 lakh. What has the Minister to say on that? You see, there 

are good-wishers and friends of political parties who would collect money in 

various formus, that money may amount to Rs. 10 lakh or Rs. 20 lakh, and it 

will not attract this provision of the law. He will accumulate money like this. 

How are you going to regulate that? I request the hon. Minister to clarify this 

point. 

The second point on which I wish to seek clarification from the hon. 

Minister is regarding the expenditure incurred by members of various 

political parties. Before going into that aspect, I would like to say that as per 

my information, for the last ten years, the recognised political parties, i.e., the 

BJP or the Congress Party or any other party of our country, have not 

submitted income-tax returns every year. 

SHRI ARUN JAITLEY: That is not correct. Both of us have submitted. 

SHRI H.K. JAVARE GOWDA: Madam, the next point I am 
going to raise is ............  

SHRI KAPIL SIBAL (Bihar): I know that my party has submitted. I 

also know that the BJP has submitted. 

SHRI ARUN JAITLEY: Eeverybody has submitted. If you don't 

submit, then, you incur tax-liabilities... (Interruptions) 

SHRIMATI SARLA MAHESHWARI (West Bengal): My party has 

submitted it. (Interruptions) 

SHRI KAPIL SIBAL: The CPM always submits. (Interruptions) There 

have been some gaps in the past. The CPM has always submitted their report. 

(Interruptions) 

SHRI N. JOTHI (Tamil Nadu): The AIADMK Party has been 

appreciated by the judgement of the Supreme Court itself. 

SHRI KAPIL SIBAL: No, no; the AIADMK Party is appreciated by the 

Supreme Court on almost every judgement nowadays. (Interruptions) 

SHRI N. JOTHI: Mr. Kapil Sibal is the correct person to say that. 
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SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Positively or 

negatively. 

SHRI N. JOTHI: Positively. (Interruptions) 

SHRI H.K. JAVARE GOWDA: I would like to draw the attention of 

the hon. Minsiter to the point regarding expenditure incurred by the leaders of 

political parties. In this Bill, there is no definition on the leader of a political 

party and the status of the leader. Why I am submitting is this, because in a 

constituency, 40 party meetings are held at different locations by leaders of a 

party. They incur a lot of money in favour of that party. That expenditure is 

not included in the election expenditure. How are you going to substantiate 

that point? A man without money or less capacity to spend has to compete 

with the candidates of national parties who have a lot of money to spend in 

elections. How are you going to guarantee free and fair elections in this 

regard? Therefore, I request the national parties that wherever they go for 

canvassing and incur so much of money all over the country, they should 

collect the entire data of expenditure. They should distribute it to the 

constituencies wherever canvassing of that particular party takes place. If it is 

done, then, that money can be taken into the account of election expenditure; 

otherwise, it will be one way of causing injustice to other parties which are 

not supported by the recognised political parties. Madam, with these words, I 

conclude. 

SHRI ARUN JAITLEY: Madam, I am extremely grateful to a very 

large number of Members who have participated in this discussion. One 

question which has been raised by a large number of Members is on this 

whole issue of a need for a comprehensive law to reform the electoral 

process. Well, I have not come across in my four years' experience in the 

Government, a single piece of legislation which has been brought to tackle 

different kinds of problems, the problems are too many, which will be wide 

and comprehensive enough to resolve all issues which are pending. 

But one by one, slowly but surely, the Parliament has been seized of 

several issues which ail the electoral process in this country. In the last 

Session, we passed a Bill in relation to the reforms in the Rajya Sabha 

elections. That is today listed before the Lok Sabha. In 
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relation to voting by members of Armed Forces we passed a Bill. A Standing 

Committee is seized with two very important Constitution Amendments, one 

relating to the anti-defection law, and the other relating to the size of the 

Council of Ministers. These are all issues which our political experience has 

shown to be the problems which arise. As and when those problems do arise, 

we try and resolve them. 

Political funding is an issue which we are trying to address by virtue of 
this Amendment. Several Members raised various other problems. You are 
right when you say that there is a problem in perception that people with 
questionable criminal record are entering politics. But, then, the Government 
can't overnight bring in a legislation to resolve that problem. We have, on 
several occasions, discussed this. The Election Commission and the law 
Commission have made a suggestion that any person, against whom a charge 
is framed, should be immediately debarred from contesting elections. We 
have discussed that problem at different meetings of political parties and most 
of the political parties didn't favour the idea that mere framing of a charge 
could be a disqualification; because, charges can be framed for a larger 
number of offences which may have nothing to do with moral turpitude, they 
may be relatable to various political agitations, trade union movements, etc. 
Therefore, to say that we will resolve that issue today itself may not, be 
simply possible. A discussion in the political course on these issues will go 
on, and, perhaps, we are trying to, one by one, take up each of those issues. 
But there will be some issues which will always be on the agenda, on the 
table, as far as the electoral system is concerned. 

Madam, let me just endeavour to answer a question which has been 

raised by one or two Members who have opposed this Bill. The opposition 

has been on the ground that—if I may use that phrase—"You are legitimising 

corruption, and you are permitting the influence of business houses, as far as 

the political agenda is concerned." Madam, this is not what this Bill proposes 

to do. Even today, contributions to political parties are taking place; even 

today, contributions are coming from individuals; contributions are coming 

from companies; contributions are coming from business houses and business 

families. It is a hard reality, and we can't deny it. But, today, the contributions 

which are coming are the contributions 
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which are not being recorded; they are entirely outside the tax net. 
As a result of that, the credibility of the political process is affected, 
because politics is operating on the basis of money, which is 
entirely outside the tax net. Therefore, there is no change that we 
are bringing about. One of the hon. Members, who have spoken in 
opposition to the Bill said something. Perhaps, those quotations 
are what I have said in the Lok Sabha. I have no hesitation in 
repeating it here. Political parties survive on the goodwill and support 
of the people; but to run political parties and to contest elections 
is a hard reality and they require material resources. Those material 
resources will come from political workers by way of small donations; 
they will come from sympathisers of parties; they will come, also, 
from such sections, including businesses, wherever these resources 
are available. That is the situation that exists today itself. But what 
is happening, today, is, an evil which this Bill seeks to curb. Today, 
the moneys are being paid to political parties in cash—'black- 
money', as some hon. Members have confessed. Money remains 
outside the tax net. Political parties, in turn, spend the money in 
cash and these moneys, always, remain outside the tax net. By 
giving an incentive, in terms of permitting it as a permissible 
deduction, even if we succeed in persuading a small section of 
donors, to start paying by cheque, once this experiment is 
successful, this tendency would be on the increase. Then, in the 
first instance, you are permitting a deduction, but once the money 
comes into the hands of political parties, the parties, in turn, then 
start spending it by cheque, whether it is for a printer or a helicopter 
company. The parties hire helicopters for the leaders, and they 
would start paying by cheque. This entire money, at all subsequent 
points, would be within the tax net and coming within the net. The 
impact of this will be that they will actually be an addition to the 
revenue .......  

 and not any form of exemption because at all subsequent stages, 

money rests in whosoever hands, tax will be paid at this stage. Today the 

situation is, all throughout the transactions, it remains outside the tax net. 

Therefore, this Bill does not in any way legitimise corpus donations. As the 

hon. Member, Shri Pranab 
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Mukherjee, said, corporate donations were always permissible for the last 45 

years. The upper cap of five per cent of profit also remained. Corporate 

donations were also taking place. All that was hapenning is that the political 

system was living under a hypocrisy, accepting those corporate donations and 

not recording them. By adding this incentive that this will be permissible 

taxation expenditure deduction for the purpose of tax, we are trying to add 

legitimacy to a practice which was already in existence. We are seeking to 

end that hypocrisy which was there in action. We are trying to at least bring 

unaccounted monies into the tax net by allowing a normal and formal 

procedure by which these monies can be given as far as political parties are 

concerned. Madam, a lot has been said about the Report of the Committee 

headed by late Shri Indrajit Gupta. The report did make some very valuable 

suggestions. But let me correct the impression which was raised. The report 

had two components to it. One was in relation to the public funding of the 

election process. If public funding is to take place, then public funding will be 

on the basis of State's resources and 50 per cent of the resources had to come 

from the State Government and 50 per cent from the Central Government. 

Now, it was strange, and I quite appreciate the reasons that the States are 

already under a great financial strain, that when members of political parties, 

as Members of Parliament, sat in that Committee, we all recommended that 

the State Governments should pay the money. But whenever State 

Governments, irrespective of the political colour of the State Governments, 

were approached to give that contribution, they all said that they were not in a 

position to give it. If that corpus cannot be created today, the difficulties 

would obviously arise. We have not closed that option. That option remains. 

We have said that, as the Standing Committee recommended, electoral list 

will be given free of cost. As far as other facilities are concerned, depending 

on the corpus which we are able to raise, we will see the resources of the 

States and keep on adding the other amenities which can be free of cost. 

Electronic media timing will be available free of cost. Today it is only the 

Prasar Bharti which is obliged to give electronic media timings. We have 

empowered the Election Commission to see that other private channels and 

cable channels also come within that discipline. Therefore, there is 
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an equitable distribution of this timing as far as political parties are 

concerned. A question was raised by one of the hon. Members with regard to 

the parties filing tax returns. Now there will be two obligations on political 

parties after this. The existing law was, that if a political party gets its 

accounts audited, files its returns annually with the Income-Tax authorities 

and in those returns gives list of all donors who donate Rs. 10,000 or more, 

then the party would be assessed and the party would be exempted from 

paying Income-tax. There was a problem five or seven years ago when 

political parties were not filing these returns. But after the directive of the 

Supreme Court, most of the major political parties are abiding by that 

discipline of filing returns regularly. Now the additional obligation is, this Rs. 

10,000 has been increased to Rs. 20,000 that parties will also have to file a 

statement of accounts as required under this law with the Election 

Commission. If you do not find either of the two, then the facility of tax 

exemption would be denied to that political party. So, there will be an 

obligation on political parties to have their accounts audited, to have a list of 

donors and file that list with the Election Commission, on fulfilling which 

only they are entitled to the exemption to which a party is entitled to. The 

hon. Member, Shri Pranab Mukherjee had referred to the issue of recognised 

political parties which are only recognised for the purpose of symbols. I just 

draw his attention to the fact that this Act uses to phrases. It uses the words 

'political parties' at some places and 'recognised political parties' at some 

other places. Therefore, in accordance with the recommendations of the 

Standing Committee, the recognised political parties would be entitled to free 

timing on television, etc. in proportionality to their strength. It is for the 

Election Commission to determine how that proportionality criteria would be 

available in terms of percentage of votes, etc. But as far as the words 'political 

parties' are concerned, they refer to the amendment to Section 29, which was 

brought in 1986 or 1987 with regard to the registered political parties. 

So, the facility of donations and exemptions on donations is now 

available to the registered political parties because it is prescribed under 

Section 29—the Chapter which deals with the 
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registration of political parties. So, this is a well-thought out amendment 

which has been approved and certain suggestions were made by the Standing 

Committee which the Government have accepted. As I said, in the beginning, 

this is a very humble beginning to, at least, try to legitimise some process of 

political funding. But, it is neither a beginning nor an end to electoral reform 

process in the country. This process would go on, provided practical 

suggestions to resolve specific problems are there. 

I do commend to this House that this Bill be passed. 
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question is: 

That the Bill further to amend the Representation of the People Act, 

1951, the Companies Act, 1956 and the Income-tax Act, 1961, as passed by 

Lok Sabha, be taken into consideration. 

The motion was adopted 

THE DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause 

consideration of the Bill. 

Clauses 2 to 10 were added to the Bill 

Clause 1, the Enacting Formula and the Title were added to 

the Bill 

SHRI ARUN JAITLEY: Madam, I beg to move:  

That the Bill be passed. 
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The question was put and the motion was adopted 

THE DEPUTY CHAIRMAN: Now, we shall take up the Short 
Duration Discussion. Mr. Sibal will initiate the discussion. Mr. Sibal, your 
party has forty minutes. 

SHORT DURATION DISCUSSION 

Government's Responsibility vis-a-vis its Investigative agencies 

in Ayodhya matters 

SHRI KAPIL SIBAL (Bihar): Thank you Madam Deputy Chairman. I 

rise to initiate this discussion and consider it a privilege to do so on the 

Government's responsibility vis-a-vis its investigative agencies in Ayodhya 

matters. 

Madam, why has this issue arisen? Why are we discussing this issue 

today? It is because, in the recent past, certain events have taken place in Rae 

Bareli, in respect of a prosecution by the C.B.I, in which some of the hon. 

Ministers, in this Government, are accused. We, in the Opposition, get a 

feeling and the people of this country get a feeling that there is a lot of amiss 

happening in that court. There has been, according to us, subversion of 

judicial process and there has been a mockery of the vaiues that we have 

stood for, a democracy, since independence. Over the years, Madam, I get the 

feeling that in India people think that democracy ends the moment an election 

has taken place on the basis of a single non-transferrable vote. That is not an 

end of democracy. That, indeed is a beginning of the process which we call 

democracy. Democracy involves many more things. It involves transparency. 

It involves accountability. It involves a process of law, which must be 

implemented without fear or favour. And that is why, today, we are 

discussing the role of the C.B.I, because, we believe, that the way the C.B.I, 

has prosecuted on this matter, which has been pending for almost eleven 

years, leaves much to be desired, especially in the recent past when evidence, 

which is in the possession of the C.B.I., was not presented, deliberately, to the 

court in order tc save the high public functionaries who are holding 

Ministerial positions in this Government. 

305 


